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Returnable by two# weeks. 

List on 23.4.01 for interim 
order. 

Member Vie e-Cha!rmari 

List on 17.5.01 to enable the 

respondents to file written state-
ment. 

Vice -Chairman 
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List on 23.4.01 for written 
S tatemet and further order. 
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17.5,01 	List on 14.6,2001 to enable the 
z*s respondents to rile Utten statement, 
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Written statement has been tiled by respon- 

: dents no.. 2,394 9and 5. Shri S.Serma, appearing 
for reepDndente mentions that respondent no.1 

I Union of India may not file written s€atement. 

Nr. A.Aheed, appearing for the %pplicTnt states 

thatha has not yet received the copy of the 

written statement. Respondents may srved copy 

of the written statement to the applicant within 
24houra. 

The case I. listed for hearing on 170.014 

The applicant may file ieoinder, if any, within 

2 weeks. 

\_Jfi4 	J\ 

	 Iii. Crj 

c,J 

' M * C 
03.07,01 

t'lember 

17.8 1 01 	The case is adjournd on the pryerof 

3r. A.Ihmed, larflad counsal forth 	31icant. 

List on 10/9/01 for hearing. 	. 'a. 
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10.9.01 Prayer has been made for adjourni.. 
ment by Mr.A.Akuaèd, learned counsel for 
the applicant.,. 
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The ease ie accordingly adjourned r  
to 15.10.2001 or hearing. 

Mnber 	 Vice-Chairman 
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O.. 121/2001, 

Registry 	teY 	Ordeiof the Tribua1 

	

702,01 	 Prayer has been made on behalf of 

SrtA.Ahmed, learned ooJn3el for the appitcant 

for adjournment of the case on the ground 

that he is unwell.,, Request for adiournment 

is accepted. 

• 	List on 9,1.02 for hearing, 

mb 
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25,1 .02 

~b'earriember.(J) 	 lvle 	( ) 

List on 25.1.02 to enable the respon 

dents to obtain necessary instructions, . 

Mnber 	 Vjce-Chajan 

On the prayer of learned counsel for 

the applicant, the case is adjourned. Ljst:T 

on 18.2,2002 Pj for hearing. 
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Oithenprayer of Mr.U.K,Nair learned 
counsel n:bêha1f of Mr,S.Sarma learned 

counsel for the Respondents case is adjour-
ned to 7.3.02 for hearing, 

eb r 	• 	 ViceChajrrrtan 

Heard the learned counsel for the 
parties. Hearing concluded. Judgment delivered in. 
open court,: kept in separate sheets. The 
appiciation is allowed. No order as to costs. 

Member 	 ,- 	 Vice-Chairman:. 
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CENTRAL ADMINISTRATIVE TRIBUNJ 
GUAa?TI BENCH 

Original Application No. 121 of 2001 

7.3.2002 
Date of Decision.... A• .o..... 

AnilKurnarShukia 	

Petitioner(S) 

Jdvocate fothe 
Petjtjoner(s -Ver.aus 

The Union of India and others 	

Res)r1dent() 

Mr 	Sa rrna and Mr B C. Da s 
..Advoca 	for the 

R€ spondent C 
THE HONIBLZ MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HO1\7 4 BLE MR K.K. SHARMA, ADMINISTRATIVE MEMBER 

1. Whether Reporters of local pers may be allowpd to see the judgm.ent ? 

. 

To Le referred to the Reporter or not ? 

Whether their Lordship5 wish to see the fair cOpy of the Jdqme ? IV61 
Whether the Judgnt is to be circulated to the other Benches 

	? 

V Judmt delivered by Hon'ble : 	1 ce-Chairman  



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.121 of 20Q1 

ckf ' 

Date of decision: This the 7th day of March 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Anil Kumar Shukla, 
Primary Teacher, 
Kendriya Vidyalaya, O.N.G.C., 
Nazira, District- Sibsagar, 
Assam. 
By Advocate Mr A. Ahmed. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Human Resource Development, 
New Delhi. 
The Chairman, 
Kendriya Vidyalaya Sangathan, 
J.N.U. Campus, New Delhi. 
The Commissioner, 
Kendriya Vidyalaya Sangathan, 
J.N.U. Campus, New Delhi. 
The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Region, Silchar. 
Shri Vijay Bhatnagar, 
Principal, 
Kendriya Vidyalaya, 
O.N.G.C., Nazira, 
Assam. 

By Advocates Mr S. Sarma and Mr B.C. Das. 

Applicant 

Respondents 

0 R D E R (ORAL) 

CHOWDHURY. J. (v.C.) 

The applicant at the relevant time was working as a 

Primary School Teacher in the Kendriya Vidyalaya, 

O.N.G.C., Nazira. While he was so serving the following 

impugned orders w_'passed: 
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"While the undersigned was on round in 5th 
period on 19.8.2000 it was found that Sri Anil 
Kumar Shukla, PRT was simply sitting in chair in 
class-IV(A) whereas the scheduled period in that 
period was for Maths. Again after 10 minutes the 
undersigned observed that Sri Anil Kumar Shukia was 
sitting idle, when asked he replied that Revision 
is going on whereas the entire blackboard was blank 
and students were busy in self studies. 

On the same day in -  7th period Shri Anil Kumar 
Shukia was found sitting in the CCA programme of 
Secondary section, when asked about his period he 
said, "My period is vacant" whereas his regular 
period was in Iv(A). 

On the same day in 8th period he continued 
there in CCA programme and again said that his 
period is vacant, whereas his regular period was in 
class 111(A). 

The aforestated act of SriAnil Kumar Shukia 
is categorised as Subversive of discipline, wilful 
absence from the duty and deliberately misleading 
the authority, which is a very serious and grave 
act of indiscipline and misconduct. 

The aforestated act is repitition of previous 
misconduct as communicated to him vide Memo No.KVS/ 
Per/A.K. Shukla/2000-01/4218-19 dated 06.7.2000. 

Nowtherefore the day i.e. 19.8.2000 is being 
treated as Dies-non in respect of. Sri Anil Kumar 
Shukla, PRT If such type of activities or any other 
act of misconduct or Indiscipline is observed in 
future, the necessary disciplinary proceedings 
under rule 16 of CCS(CCA) Rules 1965 will be 
initiated against lhe said Sri Anil Kumar Shukia, 
PRT." 

"While the undersigned was in the station on 
13.9.2000 Sri Anil Kumar Shukia, PT sent the 
application of casual leave at the residence of Sri 
Y.N. Yadav, PGT (Hindi) whereas the academic 
inspection by Sri P.R.L. Gupta, Offg. Assistant 
Commissioner, KVS(SR) and Smt. Tilotama Baruah, 
Educational consultant to KVS was scheduled on the 
day. 

Sri Anil Kumar Shukla, PRT was called to the 
office to resume the teaching work assigned to him 
so as to conduct academic inspection of all the 
teachers. 

Sri Anil Kumar Shukia, PRT reported in 
vidayalaya at 8:30 a.m. and throughout the day was 
found sleeping on a student bench in a room just 
beside the Principal's chamber. Sri P.R.L. Gupta 
also went in the room and asked Sri Anil Kumar 
Shukla, "Why you are 5leeping here?" Anil Kumar 
Shukia replied that he is not feeling well. 

Sri Anil Kumar Shukia was warned by the Memo 
No.KVN/Per/A.K.S/2000-01/4218-19 dt. 06.7.2k and of 
even number 4422 dated 19.8.2000 that if such type 
of activities or any other act of misconduct or 
indiscipline is observed in future necessary action 
will be initiated against him. 
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Throughout the day sleeping in the Vidyalaya 
premises, not performing the official duties, 
absence from the work is once again categorised as 
subversive of discipline. 

Now therefore the day i.e. 13.9.2k on which 
aforestated misconduct has been committed by the 
said Sri Anil Kumar Shukla, PRT is being treated as 
wilful and unauthorised absence from the work and 
hence the day 13.9.2k is being treated as 'DIES-
NON". 

"You are absent from your duties with effect 
from 20.2.2001 without having obtained the prior 
permission, presuming your own application dated 
15.2.2001 sent by Registered post as written 
permission as mentioned in the last para "therefore 
this may kindly be considered as written permission 
for leaving station and grant of leave". 

"Since you are remaining absent from your 
duty without having proper permission this act of 
your is categorised as a wilful absence from duty 
which is subversive of discipline, therefore the 
entire periodof absence is being treated as DIES-
NON." 

By the aforementioned orders the respondents more 

particularly respondent No.5 ordered for treating the 

aforesaid periods as wilful and unlawful absence from duty 

and accordingly treated the aforesaid periods as dies non. 

The applicant, amongst others alleged malafide against the 

respondent No.5. 

All the respondents including respondent No.5 

submitted written statement denying and disputing the 

claim of the applicant. 

We have heard Mr A. Ahmed, learned counsel for the 

applicant, Mr S. Sarma, learned counsel for respondent 

Nos.2, 3 and 4 and Mr B.C. Das, learned counsel for the 

respondent No.5. 

On consideration of the materials on record it 

appears that the respondent No.5 passed the impugned 

orders treating the aforesaid periods as dies non without 

giving any opportunity to the applicant. An order in the 

nature of dies non is 	penal oi-e-r treating the period as 
-t 

non............. 
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non-duty. Such order is, undoubtedly, penal in nature and 

therefore, such order can be passed only after giving a 

minimum opportunity concerned person for stating his case. 

Admittedly, the impugned orders were passed without giving 

any opportunity to the applicant.' By the impugned orders 

the applicant was visited with civil consequences and 

therefore, the action of the respondents cannot be 

sustained. The impugned orders are, therefore, 

unsustainable on that ground alone. In the circumstances 

the aforementioned impugned orders dated 19.8.2000, 

Annexure D, 14.9.2000, Annexure H and 24.2.200d, Annexure 

Q are set aside. 

In view of our aforementioned finding, we are not 

inclined to go into the other issues that were raised by 

Mr A. Ahmed, learned counsel for the applicant and opposed 

by the Mr S. Sarma and Mr B.C. Das, learned counsel for 

the respondents. 

The application is allowed to the extent indicated. 

There shall, however, be n.o order as to costs. 

K. K. SHARMA 	 ( D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

n km 
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IN THE CENTRAl1 APPIINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO1. OF 2001. 

Anil K:umar Shukia 	 -Applicant. 

- Versus * 

Union of India & Others 

-Respondents. 

I 	ND 	E 	) 

Sl.No. Particulars 

 Application 
 Verification 
 Annexure-A 

 Annexure-B 
 Annexure-C 
 . Annexure-D 

. Annexure-E 

 Annexure-F 

 Anne>cure-G 

 Annexure-H 

 Annexure-I 

 Annexure-J 

 Anne<ure-K 

 Annexure-L 

 Annexure-M 

 Annexure-N 

'17. Anne<ure-O 

1. Annexure-P 

19. An.nexure-O 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNALI I  

GAUHATI BENCH AT GAUHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985..) 

ORIGINAL APPLICATION NO.. 	OF 2001. 

B E T WE EN 

Anil Kumar Shukia 

Son of Sri Ram Kumar Shukia, 

Primary Teacher, 

Kendriya Vidyalaya, O.N..G.C.., 

Naz ira 

District Sibeagar, 

PIN-785685, Assam. 

- Applicant. 

-AND- 

1] 	The Union Of India, 

represented by the Secretary 

to the Government of India, 

Ministry 	of 	Human 	Resource 

Development, New Delhi.. 

23 	The Chairman, 

Kendriya Vidyala Sangathan, 

J.N.U. Campus, 

Mehrauti Road, 

New Delhi-67. 

33 The Commissioner, 

Kendriya Vidyala Sangathan, 
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J.N.U. Campus, 

- 	 jlehrauti Road, 

New Delhi-67 

41 The Assistant Commissioner, 

Kendriya Vidyala Sangathan, 

Silchar Region, Hospital Road, 

Si ichar. 

53 	Sri Vijay Bhatriagar, 

Principal, 

Kendriya Vidyalaya 

O.N.G.C., Naira, 

Dist-Sibsagar, Assam. 

- Respondents 

DETAILS OF THE APPLICATION: 

PARTICULARS 	OF 	THE 	ORDER 	AGAINST 

WHICH THE APPLICATION IS MADE: 

T-ie instant Oriqinal Application is 

directed against the impugned Office Order No. 

KVN/PER/AIc. Shukl a/2000-0i /4422 dated 19-08-2000 

(Annexure- C); Office Order No. KVN/PER/AKS/ 

2000-01/4542-44 dated 14-09-2000 (Annexure- E) 

and also impugned Reference No. F. PER/ AK 

Shukla/2000.0 1 /PB-132 dated 24-02-2001 (Anne-

xure- Q) issued by the Respondent No. 5 to the 

applicant treating his absence from duty as 

DIES-NON. 

JURISDICTION OF THE TRIBUNAL: 
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The 	applicant 	declares 	that 	the 

subject matter of the instant application is 

within the jurisdiction of the Hon'ble 

Tribunals 

3. 	LIMITATION 

The applicant further declares that 

the application is within the limitation period 

prescribed under Section 21 of the Adminis-

trative Tribunal Act 1985. 

41 	FACTS OF THE CASE: 

Facts of the case in brie-F are given below: 

4.1 	That your humble applicant a citizen 

of India and as such, he is entitled to all the 

rights and privileges and protection granted by 

the Constitution of India. 

4.2. 	 That your applicant is a Primary 

School Teacher of Kendriaya Vidyalaya 

O.N.G.C.L.., Nazira. He joined in the Kendriaya 

Vidyalaya on 01-11-1993 as a Primary Teacher. 

He was initially appointed at Kendriaya 

Vidyalaya Tuli o  Nagaland. 

4.3. 	That your applicant begs to state that 

during his pasting at Tuli (Naqaland) your 

applicant applied for permission to appear in 

the M.Sc. (Maths). The authority has given 

permission to the applicant vide Reference No. 

r 
	F. 305/KVT/94-95/ dated 25-08-1994. Your 
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applicant passed the said Examination. Now he 

is M.8c0 (Maths). 

'4 

Annexure- A is the photocopy of said 

permission granted to the applicant by 

the authority. 

4.4 	That your applicant begs to state that 

he discharged his duties with full satisfaction 

to his higher,  authorities during his posting at 

Tuli (Nagaland). After that, he was transferred 

to Kendriaya Vidyalaya, ONGCL., Nazira in the 

District of Sibsagar (Assm)g In the mean time 

your applicant again approached before the 

Principa1 Kendriaya Vidyalaya, ONGCL, Nazira 

namely, Sri Vijay Rhatnagar seeking permission 

to appear in the M..Ed.. Examination,. The 

Principal granted him permission to appear in 

the above said Examination with some terms and 

conditions vide his office order Reference No. 

F. KVN/PER/4 K Shukla/pRT/200-01, 4145 dated 

30-05-2000. 

Annexure- 8 is the photocopy of said 

permission dated 30-05--2000. 

4.5 	That the applicant begs to state that 

after giving the above said permission to your 

applicant to appear in the M.Ed. Examination 

the Principal, K:endriaya Vidyalaya, ONGCL, 

Nazira, Sri Viiay Bhatnagar started harassing 

your applicant without any reason. The 

Principal issued an Office Order No. ABN/PER/A}( 

Shukla/2000-01/4422 dated 19-08-2000. In the 
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said office order the Principa1 	Sri Vijay 
Shatnagar put tome allegations againgt the 
applicant and he also imposed Penalty of D1E6-
NON for the day 19-08-200() 

Annexure_.c Is the photoco 	of the 
order dated 19-08-2000 

4.6 	
That your applicant begs to state that 

after receiving the said order dated 19-08-2() 

your applicant filed a representation dated 25- 
08-2000 	before 	the 	Principaj, 	Kendriaya 
Vidyalaya ONGCL, Nazira stating the pOInt-wj 

clarification against the impugned Ofjce Order 
dated 	19-09-2000 and your applicant also 

requested the Principai, Kendriaya ViyaJaya, 

ONGCL Nazira to expunged the DIES -NON. But the 
Principalp Kendriaya Vidyajaya ONCL, Nazira, 

i.e., the Respondent No. 5 refused to entertain 

the clarification given by the applicant. 

Annexure....D is the Photocopy of the 

above said representation dated 25-08-
2000. 

4.7 	
That the applicant begs to state that 

the Respondent No. 5 again issued an Office 

order No. KVN/PER/A(s,200001,4542 	
dated 14- 09-20 	

giving certain allegation against the 
applicant and again 

imposed DIES-NON on the 
applicant for the day of 13-09-2000 It is 

Stated that your applicant was seriously Iii on 

13-09-2000 he was advised for two days rest by. 
 

the Doctor. Accordingly, he informed his co- 
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teacher Sri V. N. Vadav, P.G..T. (Hindi) about 

his csuál leave. But Sri Vijay Bhatnagar who 

has a personal grudge with the applicant had 

refused to give the casual leave and imposed a 

DIES-NON for 13-09-2000 to the applicant, Your 

• applicant hs submitted his reprsentation 

against this order vide his letter dated 22-09-

2000. He also submitted the necessary Medical 

• 	Certificate and fitness certificate to the 

Principal i.e 	the Respondent No. 5. But the 

Respondent No. S refused to entertain his 

clarification. 

Annexure- E is the Photocopy of Offic e  

Order No. KVN/PER/AKS/2000-01/4542-44 

dated 14-09-2000. 

• 	 Annexurë- F is the photocopy of repre- 

• 	 sentation submitted by the applicant 

before the Respondent No. 5' on 22-09-

2000. 

'S 

Annex.ure- 	S 	is 	the 	photocopy 	of 

Medical Certificate for leave and also 

fitness certificate. 

4.9 	That the applicant begs to state that 

t h e Principal s  Kendriaya Vidyalaya, ONGCL, 

Nazirá, Respondent No. 5 cancelled the earlier 

permission Order issued to the applicant to 

appear in the M.Ed. Examination vide Office 

Order No. KVI1/PER/AKS/ 2000-01/4545-47 dated 

04-09-2000. 
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Annexure-H is the Photocopy of .above 

said order dated 04-09-2000. 

4.9 	That your applicant begs to state that 

on 03-09-2000 he filed an application for 

paternity leave from 15-09-2000 to 30-09-2000 

before the Respondent No. 5. But the same was 

refused and the Respondent No. 5 issued an 

Office 	Memorandum 	to 	the 	applicant 	vide 

Reference No, KVN/PER/AK Shukla/2000-01/4792 

dated 06-12-2000. In the above said Office' 

Memorandum he was asked to submit written 

statement within 3(three) days eiplaining the 

reasons for such misconduct. The applicant 

submitted his written statement and representa-

tion on 05-12-2000 and 07-12-2000 with 

necessary Medical Certificates. 

Annexure- I is the photocopy of Office 

Memorandum Reference No. KVN/PER/AK 

Shukla/2000-01 /4792 dated 06-12-2000. 

Annexure- 3 & K are the representatIon 

and written statement submitted 

against the impugned Office Memorandum 

Annexure- L & M are the aforesaid 

Medical Certificates. 

4.10 	That your applicant begs to state that 

your applicant has claimed the LIC for the year 

2000 and the amount of Rs • 7059/- was 

sanctioned by the authority. But the Respon- 

V 
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dent No. S vide his letter No. KVN/PER/AK 

Shukla/ 2000-01/4816 dated 15-12-2000 'issued 

the recovery order against the claim of LIC by 

the applicant. It is also pertinent to mention 

here that the father of the applicant duly 

sworn an Affidavit before the Ixecutive 

Magistrate, Sibsagar and declared that he along 

with his wife and his two children are fully 

dependent on the applicant. But the Respondent 

No.5 refused to entertain the same and started 

recovery of the LTC for the year 2000 from the 

applicant. position about the Dependent of the 

applicant. 

Anne,-cure- N is the photocopy of Letter 

No. KVN/PER/Al< Shukia/ 2000-01/4816 

dated 15-12-2000. 

Annexure-O is the above said affidavit 

sworn before the Executive Magistrate. 

4.11 	That the applicant begs to state that 

he again requested the Respondent No.5 to 

grant him paternity leave along with statibn 

leave to go to his hometown w.e.f. 20-02-2001 

to 06-03-2001 vide his letter dated 15-02-2001. 

But again the Respondent No.5, Sri Viiay 

Bhatnagar rejected his prayer and imposed DIES-

NON for his absence from duty w.ef 20-02-2001. 

Annexure- P is the photocopy of leave 

application dated 15-02-2001. 

W116 
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Anne<ure_ 	0 isthe 	Photocopy of 
Reference No. F. PER/AK: 

01 /PB- 132 dated 24-02-201 

4.12 	
That your applicant begs to state that 

he is serving in this iflSttL(tE with utmost 

Sincerity and honesty but due to unknown reason 

the Re%ponde,t No. 5 Sri Vijay Bhatnagar has 

always abusj him in front of his Students and 

his colleagLie It is Worth to mention here that 

your applicant served in Tuli kendrj.ya 

Vidyalaya at Nagaland and he obtained his Il-Sc. 

Degree with the permission of the Principal 

Ker)drjya' Vidyalaya, Tulj (Nagaland) 

4.13 	
That your applicant begs to state that 

from the 	 .facts and c ircumstances it appears 
that Sri VJay Bhatnagar, Respondpt Na.3 

the 
Principal Kendriya Vidyalaya, ONSCL! 

Nazira bearing a personal grudge over your 

applicant by harassing your applicant 
for last 

One year with a mala fide intention 
	Hence 

your applicant is compelled to approach this 

Hon'ble Tribunal for seeking justi, 

4.14 	
That Your applicant begs to state that 

he is a poor employee and he is the sole 

earning member of his family. Now due to the 

impugned orderg passed by the Respondent No. 5 

the applicant is not receiving his 
full salary 

and also his entire LTC amount has been 
illegally recovered 

by the Respondent No.3, 

The act of the Respondentsv Particularly! the 
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Respondent No.5 is arbitrary, 	mala fide, 
illegal and also with a motive behind to harass 
your applicant.. 

4.15 	That your applicant begs to state that 

the Responden5 have viOlated the principle of 

natural justice. 

4..16 	That your applicant submits that the 
action of the Responden5 	particularly !  the 
Respondent 	No. 	5 	is 	unlawful 	and 	also 

violative of the fundamental rights of the 
applicant s  

4.17 That 	this 	application 	has 	been filed 
bona fide and 	for the interest of justice. 

5. I3ROUNDS 	FOR 	RELIEF WITH LEGAL 
PROVI8ION 

5.1 For 	that 	the 	impugned orders are 
prima, 	fade 	illegal and not 
maintainable under 	law. 

	

5.2 	
For that, the .impugned orders are bad 

in law and liable to be set aside.. The 

applicant was on his casual leave for 

the period due to genuine medical and 

hisurgent domestic prOblems. 

	

5.3 	
For that, malidjoLls intention of the 

Respondent No. 5 is writ large from 
the facts borne by the Respondent No. 



1., 

S passed the impugned orders to avenge 

his 	personal 	grudge 	against 	the 

applicant. 

5.4 	For that the Respondent No.5 has got 

no power to take away the legal and 

the fundamental right of the applicant 

violating the principle of natural 

Justice. 

5.5 	For,  the., in any view of the matter the 

action of the respondents are not 

sustainable and hence the same is 

liable to be set aside and quashed. 

The applicant craves leave of this 

Hon'ble Tribunal to advance further grounds at 

the time of hearing of this instant 

applicatjon. 

DETAILS OF REMEDIES EXHAUSTED: 

That there Is no other alternative and 

efficacious remedy available to the applicant 

except invoking the jurisdiction of this 

Hon'ble Tribunal under Section 	19 of the 

Administrative Tribunal Act s  1985. 

MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 

'V 
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That the applicant further declares 

that he has not filed any applicatjon writ 

petition or suit in respect of the subject 

matter of the instant application before any 

other Court authority, nor any such 

application, writ petition or suit is pending 

before any of them. 

8. 	RELIEF SOUGHT FOR: 

Under 	the facts and 	circumstances 

stated above the applicant most respectfully 

prays that your Lordship may be pleased ,to 

admit this petition and may call for records of 

the case q  issue rule calling upon the 

Respondents, to show cause as to why the relief 

should not be given to the applicant and after 

hearing the parties on the cause or causes that 

may be shown and an perusal of records -  your 
Lordshipsmay be pleased to grant the following 

relief to the applicant. 

To set aside and quash the impugned 

orders direct the Respondents to pass 

order declaring the Office Ilema No. 

No - }(VN/PER/AK Shuk 1 a/2000-t) 1/4422 

dated 19-08-2000 (nne>ure- C); Office 

Order No. KVN/PER/AI(S/ 2000 - 01/4542-44 

dated 14-09-2000 (Annexure- E) and 

also impugned Reference No. F. FER/ AK 

Shukla/2000c, 1 /PB-13 2 dated 24-02-2001 

(Annexure- 0) issued by the Respondent 

No. 5.. 
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8.2 	To grant such further or other relief- 

or reliefs to which the applicant may 

be ehtitled having regard to the facts 

and circumstances of the case. 

8.3 	Grant the Cost of this appliatin to 

the applicant. 

9,. 	INTERIM ORDER PRAYED FORz 

Pending 	disposal 	of 	the 	Original 

Application the applicant most respectfully 

prays for an interim order for staying the 

impugned orders vid.e No. KVN/PER/4I( 

Shukla/2000-01/4422 dated 19-08-2000 (Annexure-

C); Office Order No. KVN/PER/AKS/ 2000-01/4542-

44 dated 14-09-2000 (Anne2<ure-E) and also 

impugned Reference No. F. PER! AK Shukla/2000. 

01/P8-132 dated 24-02-2001 (Annexure- 0) issued 

by the.Respondent No. 5 till final disposal of 

this instant Original Application. 

Application Is Filed Through 

Advocate. 

Particulars of I.P.O.: 

I.P..O. NO.. 

Date Of Issue 

Issued from 

Payable at 

LIST OF ENCLOSURES: 

As stated above. 

ON Verification. 
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1 
VERIFICATION 

I, Sri Anji Kumar Shukla. Son of Sri 

Pam Kumar Shukia. Primary Teacher, K:endriya 

Vidyalaya. 	 Naz1ra District Sibsagar 

PIN-785685, Assam do hereby solemnly verify 

that the statements made in paragraphs 

are true to my knowledge those 

made in paragraphs  

are being matters of records are true to my 

info, - matiøn derived therefrom which I believe 

to be true and those made in paragraph 5 are 

true to my legal advice and I have not 

suppressed any material facts 

And I sign this verification today on this 

theq4day of March 2001. 

KtAyyl 9WUXOL, 
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TO?4T 
1I.1'SITflPTVA TIrVATAVA 

7 	j 	L4A WLL J 	JJJ J j3J4L I 

IV 	
PAPER NAGAR, TULI 

ftIA(AI 	 . -70012-1  

O5/Icvr/94,95/ 

1/A 
W7 A 

	

/ $ 	 - -" - - - - - - - - - 

pamialdow for aoquirri h.ther degree wLth refere*oo 
\4 	 to his app4etj, 2II694 Shri Ai1 Knaav'Suk1a,P1T 

	

\ j 	is 1kerebr granitetl Permis - edow for aequiziig M.Sø(Mth) °  as per ,  
the coltditlow giveL b:elow:.' • 

10. He- is not granted studyr 1eave 
He' will ric't c]aimi for a*tTer ou .t1:iia grou*d 

5 As per touns af coditiou fbr the KVS ru'les t4 

P0 	 •. 

SbT AL1 Ktiaar St1cla 

Prir 

f':1fn(tvaya Vsdyr 
Cepy to s 	 1 

(I) 

(z) Pø3: 

(,) Office' C•pyi 

• 	
fffPRINCXP 
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KENDRIYA VIDYALAYA 
ONGC Nazira, Dist-Sibsagar 

52232 (DOT) 
* IdHiZI 	 21041 (ONGc) 

aft 	1tFKI 	u-1w, - 785685 ( 34) 

It& F4WN/por/A1(08hulkrt, PET/2OOOO1/i 11-15- 
	

Z4e. 

Omni onni f: 

Aftor serutiiy of the appliention uubmitt-cd by Shri 

AJC. Shükla,PRT, permision to appear-at M. Ed. Exrtininrttion 
for tho passion 2000.2001 from Arviamnlai MAversity is hereby 
grat-od to 8hri Anti Imar Shukia, ?RT in accordance with the 
provioithi of the Artic1a 68 of Education coda. 

The pormisoon to appear at an examination will further 
be subject to the condition that no preparatory leave for such 
ox iOn ohall ba grnt96 to tho teacher cencorncd. No will 
only be allowed leave of the kind duo, rtnd, If no leave is duo 
cxtraordtnrtry leave for the days of the examint1on plus the 
actual transit time to the place of the -oxatninatlon(both ways). 

The undersigned reserves the right to wIthdraw the 
perrni9soa at any time In case of any rntsbchrvIour or misconduct 
by ShrI Anti I(thnar Shukla, PBT. 

CT 
( Vi jay B1tnagar ) 

0 	 Principal, 
- • 	 Kondri - a--  Vidaiayrt Nazlra. 

	

Shri A,K Shukitt, 	 - ------- --- 
Pry, Teacher, 
K.V. ONGC iazira. 

tUl

-  

7-7-7— 	:----- -- 77  

LTT 
•1 



M,  NDRI YA  VIDYALAYA ONGCNAZIRA 	 1' 

No.KVN/1?r/A.K. 8/2000-01/ t4clSrlT 	 Dtc : 1-.9.2000 

OFFICE ORDER 

Vide the office order No 0  IN/Per/A 0  J. S12000 
• 	01/1'5 dated.30.5.2k the perniipjon to appo 	at M.2d.Exmjnat_ 

• ion for t1 session 2000-01 from nalj 	irsity was grontod 
to Sri• Aj1 Icurnar Shukia,PRT. 

— 

During thc last two months the repeated act 
of misbohavour, misconduct and grave negligence in porforujng 
tir assignod.dutjos has boon observed by , tiv mdorigned in t1 

• 	Xar to dcy behaviour of the said Sri Anil Kaar Shukla,PRT. 

Ieping the.lat pr Of the referred offico  
• ordc- rtho ufldrsigncd dc-ems it'fit in the larger intoret of the 

vidyaiaya to withdraw the poznioion so grtmntod to the caiti Sri 
?nii Icurnar ShukLa, PRT for the M.Ed.Exnjatjo1. 

... . 	. 	Now t1lorofo 	i Allil Kr Shukia, PRT is 
hereby lnstructcd to 'ct eccordingly, 

Vi j 
- 	 ..• 	 .. 	 . 	 . 	

. Copy to :- 

I Sri Anil Knar., Shuk1a, 1PRT, K.V.ONGC Nazira. 
2 Thc Att. Comnascioner,1CVS,Siicir Pbgion. 

3 The CI1a1 rmarI2 1JON.C.K.V.00GC Nazira 0 . 

• 	
. 	 . 	

• 	 . 



	
-.-----.--.-' 	- 
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I1RyA xowA VA 01100 NAZIRA /..•. 	'1 

/.' 	 Dato * 19.8,2000 

OFIC ORDB 

I 

i10 t ho ul,dorjgnd 
Wls on  mund in 5th I- 	Po'od/,<á. 2000 it 	founc tlttt Sri /nii Ktmar huk1a 

	

mp1y ittjn in char in ci'rr (A) 	ro 	1 	tSOhCdU)OcJ 
/pc7iocl in that po.riod ims foi 'fath. again rtftr 10 minuto ti, 

( )dOrigrio.d obordtirnt Sri. Anti Kuma Shukiaè' gittillp iUo, 

	

- r- sked IA6 .rclj0dt1jt Thviio1 I going. O 	 tho Ontiro wrL blank anr1 tuclont zcrc ouy in oiftudjo . 

Kumar 	
On' t1 stc day in 7th poriod Shri Anji 7 

	

hukl 	found sitting in tho COA progr mmo of 80dondary oction, whon fl.8kod 'bout his poriod ho iwid,tti4y porod in  horQr hi xguia.r pOrIQd wrts 	Iy(A). 
On tI znrno day in 6th pa nod ha co?itth,d thâo in CQA 	

and ngain &tid that hij pQriocj is vacant, 
0.hzrgul,rpor1od as in alas ItI(A) 	. 

Tho irotatcd aot of Sri Anji Kurnn.r 
hk1t ctogorjØ as of disoip1in, w1lftl absonco 

from tho duty .and dO liborato1ymicji.ig tho ctthorjty, whioh is 
' vory sczjous and grzwx r'ot of 1fldisoip1jna ctdut- 

Tho 
 

Tbrc -s ta tc d eict Is Cp1tit1on of 

	

as conimunjcatod.to him vido 	rno. 
datod 06.7.'000. 

	

- 	. 	
. 

 
Nb'wt -110 roforo tho dy i.e, 19..2Ono Is. boing tron.tod ai iooiio illrospoet of Sri AnU Mmrtr 8lifflcia, ?flP 

it such typo of ,  a-tjvjtjos or any othor act of. m.scoflct or 
jij sciplino is Obscrvcd in futura,th no cc ar dtcipiIiiary pz,c.00djn undorru 16fccs(oáji0 1965di1 

ba initiated ag'-in the siid ri Ahil Kumaz' Shuki,pRp. 

- 	bp y to 	 (vi jr±y 
- 	

- 	 4 

  - 	.. 	
. 	 cndrya Vidyn1ay . rj - I4I 

. 	
R. i 	hukla, PT 	

OO Natica (4sa1) Tho Assj3trflt 
c3mmI5ziOnQr, ICVG,Siichar Jbgiori The C rnan,v.Q, 1C.V.01GC NLzjra. 

low  

j 

• 	',. 	.•.- 	

.•-•- 	 . 

/.4' 
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To, 

The P-',2nc-LpaJ_, 
K.V., ONGCL, 
Naz-L'a (A44wn). 

S.L, 

K-nd.y 'e4e-'. to 0Uce 04de No.KVN/Pe'r,.oIA.K. 
Shuk2o12000ç-01 dated 19.08.2000, wheite2rt ce tar. obetva;t.Lon 
have been m&ie by the P'2ncJ,poJ.., K. V., QNGC , NCLZ-1.IUL. The. po-&t-t-
w-L-e. cP.a L4-Lcvt2on ..L4 -oubm)..t.ted a,o 4ottow.6 : 

• 	 1. ,A-o the Un-L-t Te.-o-t we-'te 4che.du2e.d 	W. e.. 6. 
• 	2108.2000 	20.08.2000 be-Lnc .ounday), the 'e.v.L-o-Lort e.xe'tcL-oe 

ww- qo-Ln on and the ande.'t.&L.qrLe.d 	c-Po.oe.-e.y montto.%tnq -the 
eti-o.-Lor. cJo-'tJz 04 the .tude.n*-o. The -6.tade.n-t4 we.-e comJ.n.q to 

the and e-Lqned and pe.t-tLrip theit doab*o ceecved. 

Re.qaitd-Lnq the 1/11th & 1/111th pe-'t-Lod-o on 
the oajne da.y i.e. 19.08.2000, Lt may be -oubmLt-te.d that 1/11th 
& 1/111th peod weie not a-o.-&qned  to me a,o pe the -t--Lme ±xibL.e 
p-'wv-ide.d by the InchcAqe., Pmd1ty. Sect-Lon ( copy o4 the .oajne 
-t.Lme tab-e e.nc2oed). 

A.-o -6ait a,o 'Memo No. KVN/Pe.n...o/A.K.ShWa&t/ 
2000-01 dwted 06.07.2000 . 	conceiz.ne.d -th.o wa-o c..€..a.n2e4 
to -the. P-'c2paL and he wa-o appecjted to be:  conv.Lncj by the 

• -6act,5/exp4nattonz ntven by the uxde.it4Jne4 and Lt wa 	ve.n 
to ande--tAnd by hLm .tha.t no 4w4the.4 w-'t--L.tte.n zubmt64ton cia.-6 
-'te.qwte.d by me.. 

•-•- 	 In v-Le.w o-6 the above f,ac-t--o, the c.a..oe- may 
• IaJndly be aon4gized -oympathe..t4caJ.2y and the "D).-e.-non" ao 
p'wpo4ed may be con-o-Lde'.ed to be expu..ne.d and - may Ia-Lnd2y 
be commun.-L&i.,te.d to me. accoitd2np. 

Date. : 25.08.2000. 

Copy to 

You.ir -6aAth4u.--Uy, 

An.-U Kwna ShWa&L 
P.R.T. 

1<1/, ONGCL, NaziLcL 
(A4-own) 

The A44.Comm-L-64.one.'t, KVS, S.L..chcv. RepJ...on. 
The Cha,L-'unait, 1/NC, K1/, ONGC, Na.z-t-'ux. 

"-A 

In 

I 



To 

The Pnpa, 
K.tJ., ONGCL, 
NcLz.ct. 

2. 

.K-Lnd-e.y .'te1e'z. to  OJce O'tde-r. NO.KVN/Pe.4/AKS12000-
0114542-44 da...ted 14.9.2000 whee2n ce..ta2n ob4e.4vctL.on haie 
been mocLe by the P'.ncpa2, KV, ONOC, Nc..z-L-'ta. Pon.twd..oe c€aiL-
4-Lca..t.Lon -L.o oubmtted a-o u.nde-t 

1. 	 The. undeit.o.qrLQ4 -'r.ettvtne.d ba.cJz w.t counc 3.00 P.14.on 
12. 9.2000 4-wm SUchaA a4-te..-t e-oco4t-Lnq Spo4t,6 patt.Lc..Lpant.o 
4kom K.i, QNGC, S'z.Lkona. Due to c.hanped we&the..'t cond.Won.o and 
£onp .-iow'tney. I wa-o not 4ee.-Lnq we-a and havtnp hJ.h deee 

etje-'t. On the .-oame. day I .ouhm.-..-t.ted my appP.Lcat-Lo. (ea-oua 
£.ea'e) -Ln adiance 40 1T. 13. 9.2000. When I e-n-te.-'eed -Ln Pncpa 
O4.Lce, I .qjen to unde-.Wztnd -tha--t the P.Lnc-Lpat wa.-o not 
-Ln the 044-Lce at that tjne and ShAt V. N. Vad1w wa o4c.-La.tLnq 
a-o Incho.qe, P.'t.Lnc-Lpa., KV, Nctz.Lia Thei(.e4oke, I -oubmtted my 
aPptLca-Lon to Shtt Yadcw o-'t tan-t-Lnq the 4ame. 

A-o I wao --U, I con-ousted GDMQ, ONGC, Nctz.Lita on 
12. 9.2000 (et'en.Lnq) who adutsed me. to -tke two da.y-o -'te-t w-L.th 
e44ec-t ?vtom 13.9.2000. Med-LC.O cè Lic-a,te -L.o-ued iom GDMO - 
enc2o4ed he-tewLth. 

Nex-t day -L.e. 13.9.2000 when I wa-o caUed to -'e.-wne 
on dwty by the P'nc-Lpa2, I wa-o hwi-Lnq no op-ton o-the than to 
-e-5wne on du.-ty -thouqh I wa-o not weU. 

On the -oame day when I wwo -teach2nq -Ln c-&i..o.o-III (A), 
- I i'an-ted down, -then -th4.ee Teacheo nc.me.y S/SIvt-L M. Pandey, 

A-ohol'a Kwna,'t and kmSt*AL Bo'ta he1ped me to .tcthe to the 6ta4A -'toom 
?o-'t -'e-o-t. The -o-tuden-t--o 04 my c2a.6--6-III(A) ai.e a2-oo wne-o.oed 
to -L-t. 

A-o the £eatje wa-.o not p'tan-ted,• I wa-o 40-teed t o  
a.-ttend my dwt-Le on 13.9.2000 and 14.9.2000 aan.ot the 
adii.L.oe 04 GDMQ, ONGC, Naza. 

The undeL.gned aJoo me-t -the P ,%tncZpat -.n pe-oon 
and na-t'ta.ted my pP_Lqht to h2m. I aJo c-&vL-L4--Led th e  
mJundetanctijnq c-'tea-ted on 13. 9.2000 due to my tttne,6z duLnq 
that pe'od. 

-- .- - ---- ---- 	 - 



In vtew 04 the abotie 4tbmted ia.t.ó, the cae may be utewed accatdtnq. & cL.Le-.o non a-o p-'wpo5eo may be cojp 	to be expunq&j. 7he .4aw 	 4(j C0 	 7j19 

Yo 	4ahy, 

Dae.d: 	
( An 	J<uma,% ShaIaa 

P.R.T. 
K. V. ONGCL Naza, 

Copy0 

The A&ot. Comm&.o.Lon 	K1/S, S-2chc Re.qLon. 
The Cha.Litman, 1/MC, 1<1/, QNGC, NOZL'W... 

VD a r 

1Jc 



C)RM fl 	 _ 
It1)T 	 'IH i'j: 3 	LO 	kT(J 	.J 'fl.D 

/LsIgtura of all iiployoo  

i. :i, 	 , 	J.L._,JLv:L 1  ui'r oii/:JtaI'f 
/ 	 AuUiorjod 1cclioai Ab1;uL 

// o f Rb f:L to r ad Mccli cal 
Pratitioner. 

cia 1orchy carL ify that; I havc a arc ful].y cxam tnccl 

whoso sigiaturo is g:Lvcn abova, and find that ho/ho has i'ccovoracl from 
his/har iJlio 	and is now Cii; to rcsunio duLio in sccviaa.I also cc cLi. C; 
that boforo 	NiVLnf cL this d ociiion, .1 i'ic OX11111.UOd Llio oi , i.inal 
madical corti ficato (s) and s tatomant (a) of tho caso (or ccrti fiod copos 
thorcof) on which 3.acwo was grantod or cxtcndcd and have takon those 
into cons:ldorab:ton in arriving at my ciccision. 

1)a to 

(J.Lv11 Surgcon.$2surgcoi 

A thor I a od .M çal Jtcd ant 
oicistcrod ifcdici .pctjtjoncr. 

PDJ.N- C 

MEDI CAL QE1:TIiPIuA TE'O fl 54PLO YiS fl1COii E j 1)2D LEAVE, OR 
XTiSION OF LE!wL OF uO1;4iJTAT1:0 oi 	LVIVE.  

aLrnaturO of t)up loyc 

I , P ' 	carc ful perSOI)a]. 	exam 	Li on of 
.tha caco horoby cortify that Sh/SLJ; w ho a c 
signat 	is ivon aova ,i5 suffering from QT- i 
and I. consider that a poriod of absonce from duty of 
with affect from 	iJ/&. is abooiutciy noccsary for tho 
rostoratjoi of his/hor health. 

Date 
 

A thorj sod 

: 4J C 	 L1/1i'sprn 	/ 
or Qthar Madieal 'i 5 'acLj.t:i.ono r 

-: 
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• 	I M,  N DAV±OyATrj 	 - 

Datoci : 
I.. 	

0F1C ORDER 

Thi10 t ho undo rs 1 gnc d s in t hc st tion on 
13.9.000 Sri ii1 Kumar. ShUk1 9 PT scnt thc pp1ictiø of csual 10 
atthô sidence of Sri Y.N.Yadav,pGT(fl€lj) wird the academicspo ction by Sri P.L.Gupt,qffg 	itnt om iiondr,JS(Sfl) nd 	t. 

• 	
lot 	

Baruah duCtiOi] coflsuitt to IWS w"s schQduad on the day. 

Sri ii1 Kurnar Shukia, PRT waz called to tho of fico to 	the teaching work. CISsignod to hini so as to conduct 
ade mi c lnzp cc ton of all the to acho r s, 

Sri Ju Kuinar Shukl,pRT rcportcd in dy1y at 8 :30 121 an throughout the clay wa S found $lCepiig on a studot bench, in a Oo'just bCjd th 
Prjncjjf5 c1nbor. Srj P.ROL. I also. iont ILl tJ:lo room and 	 Gt

' askod Sri JU1i Kumar Shtl, tI4hy you ax • 	SlOoping ho 	
?" i1 Kumar Shukia pllcdthat he .  i not fooling w0U0 

St AII. il Kar 3liuicla was, warn 	by the Memo 
7 1 9 dt. 06.7 	nd of dv nnhor 22 

datc.d 19,8,2000 that If such.t'0 actjvjtjo5 or any 
other act of .lsconduet .or indiscjpi110 'is Ohso,ad in futu nocosary actj 
	L1l be ±nitj. atQd i.gaifl, ib 1h11fl 0 	 • 

.Throug1lou tho day sloopjjg 1i the vidyalaya 
pm1sc',not Porcomig the Official dutics, rbsc 

	froni the iork i OflCC- 
again cato90rj0 as subvorj v n of d 

I 1cjpU. 
- -- 	• - • 	• 	

Now thereforethe- day i.o l3.92Jc on aforcztatc misconduct has bo commttod h tho said 
Sri. 	jj Shukla, EflT is bothg troatod as 

wilful end- unauthorized abso00 from ( 
tho work and hOnc the day 13.9.2k Is boing treated as 'DI -. • 	 ,1,, 	

..•-•. 	n .  
(Vl3ay Bhatn) 

p 11cip1  Dpyto :- 

riy Vidyyft V. Srj 	Kn' Shukla, PRT, KV.0NGC Naz ,ira. 	itr (i\:flm) The Azstt, Co 	ICVS, R , Q,SjJch The 	 V0M, C, K. 1T.ONGC, 1 , azir,0  

• 	 .. 	 . 	
• 

C-,  



I 
KE ND RIYA VI DYA[AYA 

ONGC Nazira, Dist-Sibsagar 

Is6d:1?.i f:i,i 

fftth, 	rii-, 	 IcH1T 	785685 ( 311l) 

. 1t. KVN/Per/A.L Shuk1a/20O0-01/19 	 06.12,2k 

MEMORANDUM 

1. YOU submitted an application dated 03.9.2k 
to proceed o4 patornity'leave from 15,9,2k  to 30.9.2k to your home-. 
town Divyapur(UP).alongw'ith a.modical certifjcato dated 01.9.2k 
isstd by ONGC Dispensary Nazira with bxpoctod date of delivery 
03,9.2k, but 	you did not proceed and resumed your duties 14.9.2k 
after availing the casual leave for dated 13.9.2k which was thereafter 
marked as die snon duo to your act of misconduct and indiscip line. 

2, You again submitted an application dated 
30,10.2k for grt of paten1ty leave 01 .11 .2k to, 15.11.2k alongwith 

'.a certificate .'isued by.Executivo Officer, Nagar. Pancbayat Dtvyapur 
'dated 12e1002k:4ith the date of birth of yoursonon 21.9.2k. The 
lGtLvO was granted, tentative arrangont of part-.tirm teacher rtgai-. 
nst the leave vacancy was made but you did not proceed and joined 
your dutie s and coi oquontiythe vidyalaya administration had to face 
cmbrasomont by'cancolling the said engagcnnt, 

3. Once again you submitted an application 
datc.d 23.11.2k'by registered pot(RL 110.37 1i-7 dt. 2 1 -.11.2k) for 
paternity leave from 27.11,2k to 11 .12.2k but you did not proceed 
and joined your dutio. 

)4.. You again submitted an application dated 
02.12.2k through registered post(L 11 0 . 1+131 dated 02.12.2k)whlch 
was found in'1 open and loose condition by the post offico and after 
getting the san, protected. in a sealed cover was sont to the under- 

_signed by the 'poet office on 05.12.2k. The copy of the same appli-. 
cation was submitted by you in person on 05.12.2k for granting 
paternity leave from 06.12.2k to 20.12.2k. But you did not proceed 
and attend school duties on 06.12,2k. 

I could not understand the motive behind sub-. 
mitting the application ag1n and egain and not proceeding to your 
homwtown fort availing the said leave, It reflects upon your lack of 
general deportment which amounts to be a gross misconduct and 
delinquency on your part. 

Now there fore you are 
submit your Titten statment within three 
Sons for such misconduct, 

To 

Sri Anhl Kumr Shukia, 
- I :Y:2i'2.  

hereby instructed to 
days oxplaining the e 

'- I 

( Vijay Bhatnngir)----- 

cndr1Ya Vdyaay 
L çZs 
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To 
• 	 The Pr Inc ipa 1, 

K.V. ONGC, 
• 	.•.• 	 Nazira (Assam) 

Sub:- 	Casual leave on medical ground. 

Sir 1 ' 

With due respect, I would like to inform that 

I submitted an application on 2.12.2000 through my brother as' 
I wasi  suffering from sickness and applied for leave for 

2 days w.e.f. 2.12.2000 to 4.12.2000.. To this effect I had 

'submitted a certificate from medical Suptd. ONGC, Nazira 

who xamined me. .The doctor advised me to. take leave for 

the above mentioned days. 

• 	I havecome to'know that you have not sanction 

my 1eave only in the mid night of 2 .12 .2 000 through Mr. 

Y.N,Yadev, P.G.T. (Hind!) over telephone. 

• 	Kindly let me know whether my above leave is 
granted by you or not. If you have not granted my leave 
kindly let me know the reason of not granting my leave. 

Thanking you. 

Dated : 5.12.2000 	 Yours faithfully, 

Enclosure : Medical Certifi- 	• • 
cates. 	 . 

(ANIL KUNAR SHIJKLA) 
Copy to 	 P.R.T. 

K.V., 0.N.G.C., Nazira 
 The Asstt. Commissioner, KVS, 	(Assam) 

-• 	 Silchar Region. 

The chairman, V•.M.C.,, KV, ONGCL, 
Nazlra. 

,0 • 	 •0••• 	

H 	 0' 	 I 



h To 

The Principal 
K.V., Nazjra, 

- 	 Date . 07.2.2k. 

H  

Ref 	Your Memorandum dated 06.12.2k No. 1(VN,4er/ 
A.K.Shuk1a/2000_01/4792. 

Sub - Written Statement of the above mentibried 
Memorandum, 

Sir, 

Respectively begs to state that I have received 
your memorandum mentioned above, I could not proceed to 

• 

	

	 my borne town on paternity leave on schedule dates as 
mentioned in your memorandum due to the fact that in all 
the occasions you did not inform me whether paternity 

• leave as applied by me 	granted by you or not in 
- written. Un1es and untill I receive written permission 

from you to leave the station in order to avail the 
paternity leave. I cannot proceed to my home town. 

The questionpf my gross misconduct and delinquency 
on my part does not apply in my case because 1 am always 
obedient to my superiors and always duty bound. There 
is no slur in my long Seven years service life. Hence 
you are requested to accept my written statement and do 
the needful from your end. 

Yours faithfully, 

• 	 \\SV  

S. 

	 (Anul Kumar Shukia) 
PRT, K.V.ONGC rlrjzira. 

AiaQ 

._t 	•• _...1 	 .- 	, 
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KEND RTYA IDYALAYA 
ONGC Nazira, Dist-Sibsagar 

0 52232 (DOT) 

21041 (ONGc) 

fj1[—fI1c4N1 	785685( 3-uu-) 

Rt4.KVN/Pcr/A. K. Shukla/2000-01 I 	 1 .12.2000, 

To 

Sri Ani 1 Kumar Shuk in., 	 .. 
PRT, K.V.ONGU Nazira. 

Sub: IRGUtA.R CLAIM OF LTC , 2000 . 

It is soon that you have c1aimod'LTC from Nazira to Rcmipur(UP) 

and beck inrcspect of your, fathcr,mother and sister. After oxamiRing 

your LTC records nvailcd earlier at K.VdTUliit infers that you 

havo never claimed LTC inrespccto,f your fzlthor,'mother 'and sister, 

• 

	

	Since you have a'v-riilcd,LTC for scif only in 1994,1995,1996  and for 
only family in 1997. 

While your trrtnsfr from Tuli to this, place, you have drawn 
transfer TA claim only for yoursclf,' your wife and dope ndant or 

brother, whereas, you havo not clainied transfr benefits lnrcspoct 
of yoth' father ,mother and sister which also' confirms that your 
father, mother and sister wore not residing with you at Tuli. 

As per article 112 of the Accounts Code mther,fathcr and 
sister cnnbo tretod as membar of family' only if'they are residing 
with the Sangathar?s employee .Since they were not residing with you 
in Tuli, transfer 	 si . have not boon claind and presently 
too 9  they are not residing with you, LTC inrospoet your father, mother 
nd sister is not n.dmjssjbi. 

Now therefore the amount Of Rs.7 059/_ (Rupoos seven thousand and 
fifty nine) clrtinQd by you .inrcspoct of your fn.thcr,mother and 
dstor stands recoverable against you in lumpsü.m as per the extt 
provisions of the LTC rule0 

• ' 	 (. Vi jay Bhatnagar.).---- 
Principal 

Ftincipol 
Keidrya Vsdyalal$ 



LJJ)dcaj ASSAN, do 
hereby s'olérnnly affirm and declare as 	— 

follows :- 

• 
That I am an Old man and haviig no source of 

icomne. 

 That Sri Ariil Kumar Shukia is my eldest son •  

That 1 and my wife Smti Njrmla Shokia and my 
minor son P.Harsahvardhan and my 	minor daughter are 
deendarit on my eldest son Sri 	iK Anil 	umar Shukia and 

• aO residing with 'him i ONGC Colony, Nazira, Quarter 
1. No. 

Contd.., 

H - 

/,, 	.'-. 	•, 

'\ 

- •-L. 	 •-'s 

iq  
020 Rs' 

-J 

Un 

—.' 

Date 2 9 . 	00 

AFFIDAVIT 

I, Sri Ram Kumnar Shukia, son of Late-Suraj. 
Pra3ad Shukia, age obout 55 yer3,p mnerTh r?il1ce 

attRanipur, P.O.Saihapur, District — Auriya, state 

Uttar Pradesh, presently res iding at Quarter No. B_76 

ONGC Colony Nazira wiiihin the  



I'.. 

H 4. 	That my other two 30ri0 Sri Urne5h Ch. Shukla and 

	

1 	Omkar Shukla are residing at our original residence 
and they are urEmplOyed and not able to look after 

	

H 	ourselves, 

5. 	That due to my old age I along with my wife and 

two childrefls ljviflg with my eldest son Sri Anul Kinar 

Shukie under his care and we are all fully dependarit 

on him. 

The statements made in this affidavit are true 

to the best of my knowledge, belief and information and 
I swear and sign this affidavit before the Magistrate 

at Sivasagar on this the 29th day of March, 2000. 

RKL 
I?po ne flt 

Signed and solemnly affirmed before me by the 

deponent who is being idettified by Sri 

Identified by 

41 	- 
(, 
	 MAGISTRATE 

V3 C ç  
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r n 
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A ' 
KE ND RJYA VT DYALAYA 

ONGC Nazira, Dist-Sibsagar 

CD 52232 (DOT) 
21 

3tft, lifRr, f t—ficq - 785685 ( 3UW) 

I 

I'll 

ShrI A. K. Shukirt, 
Pry. Thacher, 
K.V. 0N.c Nazira. 

Subject:- Your absence firn duty w.c.f, 20..2-2001. 

You are absent from your dutio w.o.f. 20-2-2001 without 

having obtained the prior permission, presuming your Own appljcatjr,n 
dated 15-2-2001 sent by RQgistorod post as written permjssj 	as 
mentioned in the last pam "thorefor this may kindly be considered 

a wrjttQfl permission for leaving station and grant of leave ". 

Since you flr r 
having proper permission, 

willful absence 'from duty 
fore tho ontiro period of 

emaining absent from your duty without 
this act of your Is categorised as a 

which is subversive of disc1p1jr therc... 

absence Is being treated as DIS-.NoN. 

( Vijay Bhatnagar ) 
Principal, 

ko ndr1a Vi dalaya Naz ira 

Prndp,1 
KNIDRTYA VYDALAYA(ONG 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNZI.aGUWAHATI BENCFI: 

AT GUWAHATI 

ORIGINAL APPLICATION NO.121/2001 

Shri Anil Kumar shukia 

.Applicant 

-Va- 

U.O.I & ors,.Respondeflts 

The Respondents No.2,3 1,4 

and 5 above named beg to file 

their written statement as follows : 

1.' 	That all the averments made in the Original 

applica42t (hereinafter referred to in short as the 

application)are denied by the answeting respondents. save 

and except what has been specifically admitted herein 

and what appears from the records of the case. 

That with regard to statements made in paragraph 

4.1 and 4.2 of the application the answering respondents 

have no comments as they are matters of records. 

That with regard to statements made in paragraph 

4.3 of the application the answering respondents beg 

to state that the permission for appearing in the 

M.Sc Mathematics exam was given by one of the colleague 

teachers of the applicant and incidentally he was offi-

ciating as principal. However the applicant Shri Anil 

shukia took about 5 years to pass the M.Sc (Mathematics ) 

contd.. 



.2.. 

ftom Annamala University with just the minimum pass 

marks. 

4. 	That with regard to statements made in paragraph 

4,4, of the application the answering respondents beg 

to state that the submission made by the applicant that 

he discharged his duties to the full satisfaction of 

his higher authoritieà is not correct. While being 

posted at Kendriya vidyalaya TU1±, the then Principal of 

Kèndr.iya vidyalayal. Tuli had given a memorandum dated 

18.2.94 to the applicant for committing misconduct of 

refusal to perform the assigned duties and that too 

withthi just four months of service. Again another 

memorandum dtd 26.8.94 was served upon the applicant 

Sri Anil Kumar shukla for.engaging the school students 

in his personal works at his residence.. Therefore it is 	- 

proved that his duties were not upto the satisfaction 

of his senior authorities. 

However the permission to appear in the M.Ed 

Examination was granted to the applicant under the 

extent provisions of article 68 of the education code 

with the clear speaking last paragraph of the order. 

"The undersigned reserves the right to withdraw the 

permission at any time in case of any misbehaviour of 

misconduct by Sri Anil Kr Sukla." 

50 	That with regard to statements made in paragraph 

4.5 of the application the answering respondents beg to 

state that there is no question of harassing the applicant 

contd... 



I'  

without any reason. The order dated 19.8.2000 is 

self explanatory in itself when an employee commits 

any misconduct or indiscipline the provisions of 

CCS(CCAi)Rules,1965 becomes applicable. In the instant 

case the applicant Sri Anil Kumar Shukla abstained from 

the assigned duties and mislead the controlling authority, 

and hence the provision of imposing dies-non for the 

particular day that is 19.8.2000 was applied. When a 

teacher does not wilfully attend his prescribed duties 

or allotted periods the class remains vacant and the 

teacher who is being paid salary for the allotted work, 

the doctrine of "No work no pay" applies. 

That with regard to statements made in paragraph 

4.6 of the application the answering respondents beg 

to state that the submissions made by the applicant are 

not correct. The applicant twisted the facts and manipulated 

it in his own way. The representation dated 25.8.2000 

reflects upon the attitude of the teacher who seems to 

be not at all sincere in his duties •Dies -non for 

19.8.2000 was imposed for not performing the assigned 

duties. 

That with regard to statements made in paragraph 

40 of the application the answering respondents beg 

to state that the office order dtd 14.9.2000 is also 

self explanatorY • At the time of academic inspection 

in the Vidyalaya when the education officer from 

Silchar and Educational consultants to the Kendriya 

Vidyalaya sangathan were present in the vidyalaya,the 

applicant Shri Anil Kumar shukla was sleeping in a room 

for throughout the day.TherefOre it is quite obvious 
contd 



..4 1. 

that the salary cannot be given for just sleeping in the 

Vidyalaya and not performing the official duties and 

that too on a specific occasion of Inspectin day. 

8 4 	That with regard to statements made in paragraph 

4.8 of the application the answering respondents beg 

to state that the U averments made by the applicant 

is not correct.Since the applicant has been committing 

misdeeds and misconduct constantly,his permission to 

appear in the M.Ed examination was withdrawn exactly in 

terms of the provision in the extent provisions of the 

Rules. 

9, 	That with regard to statements made in paragraph 

4.9 of the application the answering respondents beg . 

to state that the submission made by the applicant are 

not correct. Since the applicant had applied for paternity 

leave four times but did not proceed for, availing the 

leave,the memorandum dtdd 6.12.2000 was served upon him. 

Further he applied for paternity leave with effect from 

20.2.200t to 6.3.2001 and submitted his application 

with his own remark 'this may kindly be considered as 

written permission of leaving the station and granting t 

the said leave"Thereafter a committee constituted of the 

teachers verified and found that the applicant did not 

proceed to his hometown and was in the station till 

26.2,2001,which amounts to clear misleading.cheatiflg and 

befooling the authorits. 

10. That with regard to statements made in paragraph 

4.10 of the application the answering respondents beg 

contd 



to state that the extent provision of I1TC  Rules states 

that the fully dependent mother,father.unmarried sister 

and minor brother are entitled for LTC  benefits only 

if they normally reside with the Covt.employee. The 

applicant sri Anil Kumar Shukla who is in service 

since 1993 have never earlier availed the LTC  for his 

parents,brother and sister. Fep Further verification 

from staff members it was found that his parents have 

not been residing with the applicant neither at ThU nor 

at Nazira • Therefore the IJTC benefits in respect of 

his parents ,brother and sister is not admissi,ble and 

hence stands recoverable. And being the controlling 

authority the extent provisions of the LTC rules was 

applied. 

11. That with regard to statements made in paragraph 

4.11 of the application the answering respondents. beg to 

state that the letter dtd 24.2,2001 is self ..explanatory 

since remaining absent from the duty without proper 

permissiOn is being categorised as wilfuly absence and 

and as per the provisions of the rules.liable to be 

treated as dies 'non. 

14 That with regard to statements made in paragraph 

4.12 of the application the answering respondents beg. 

to state that the applicant sri Anil Kumar shukia is not at 

all sincere in his duties as has been observed on the 

academic inspection on 12.1098. The letter dated 13.1.98 

issued by the inspectiong authority is self explanatory. 

The meirandUm dtd 7.10.98 ,8.10.98 and 17.10,98 issued 

by sri IDhesr singh,the then principal of Kefldriya Vidya-

laya Nazira clearly speakds about the volumes of 

perpetual indisciPlifle and m.tsconduct.whiCh was 



.9 
further confirmed vide memorandum dtd4 29.10 0 99 

issued by the Assistant Ommissioner, Kendriya vidyalaya 

Sangathan,silchar for sustaining adverse entries in his 

Annual øzrnfidentjal Report. 

That with regard to statements made in paragraph 

4.13 of the application the answering respondents beg 

to state that it is found from the records that all 

the controlling officers at Kendriya Vidyalaya Nazira 

have found the applicant habitual of misconduct and 

therefore there is no question of having personal 

grudge by Respondent •5• 

That with regard to statements made in paragraph 

4.14 of the application the answering respondents beg 

to state that the applicant besides drawing monthly 

emoluments of Rs.10 0 028/- also is in practice of unautho 

need money Lending business at an exorbitant rate of 

interest ranging from 5% to 10%. 

That with regard to statements made in paragrapki 

4.15 of the application the answering respondents beg to 

state that the applicant has been violating the prescribed code 

of conduct and not fulfilling his duties and job. 

That with regard to statements made in paragraph 

416 of the application the answering respondents beg 

• to state that the Respondents 	N0.5 have been 

oontd. 



  

L 

Lr1 

-.7.. 

his specified duties. Hence there is no unlawful deeds. 

 

17. That with regard to statements made in paragraph 

4.17 of the application the answering respondents beg 

to state that the Original application has not been 

filed with a bonafide purpose but to affect the natural 

cause of law as the applicant has come to lear that the 

chariman vidya&&ya Management committee has recomended 

the transfer of the applicant on administrative ground and 

have further recommended stern action against him for 

-. imposing sever corporal punishment to the students of 

class IV by sri Anil Kumar shukia. 

180 That under the facts and circumstances state above 

it is prayed that the Honble Tribunal may be pleased 

to dismiss the application with costs. 



IIL 	 : 

'V 
- VERIFICATION- 

1 
I, Shri ID K Saini, son of Shri C L Semi, 

aged about 51 years ,presently working as the 

Assistant Commissioner, Kendriya Vidyalaya Sangathan, 

Maligaon chariali under Guwahati Region do hereby 

verify that the statements made in paragraph!)13,ç,) 

are true to my personal knowledge 

and those made in paragra:h .;, c/3, Jr' 12, 

are based on records. 

AND I sign this verification on this the p5 11- 

day of June,2001 at Gu1:ahati. 

Place : Guwaha.ti 

Date 	: 

4J 
DEPOKNT 
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J. c) 
GUWAHATI BENCH 

 

IN THE CENTRAL 

1Tf4 	fut 
CcttraI AdnHsurtjvc Tribun*1 

I 4AUG?WI 

Guwhtj Bncti 

GUWAFIATI BENCH . 

ORIGINAL APPLICATION NO. 121/2001, 

Shri Anil Kumar Shukla 
	Applicant. 

- Versus - 

Union of India & Ors. 	RespondEnts. 

The Respondent No. 5 begs to file this Written 

Statement as follows :- 

That all the averma1 ts and submissions made in 

the Original Application are denied by the answering res -

pondent save what has been specifically admitted herein 

and what àppe ars from the records cff the case. 

That with regard to the statement made in para-

graph 4.1 of the Original Application ( hereinafter referred 

to as the O.A. ) the answering respondent admits that the 

applicant is a regular employee of Kendriya Vidyalaya 

Sangathan ,( KVS  ), which is an autonomous body under the 

Ministry of Human Resource Development (HRD ), Government 

of India where all the rules and regulations framed under 

Article 309 and 311 of the Constitution of India, progidthg 

multi-faceted fundamental duties and responsibilities. 

That with regard to the statement made in 

contd... 2. 



Lr1f- 

2. 

paragraph 4.2 of the original Application the answering 

respondent has no comments to offer. 

41 	That with regard to the statement made in 

paragraph 4.3 of the 0 .A • the answering respondent begs 

to state that the permission for appearing in M .Sc • in 
--- ------- 

Mathematics examination was accorded by one of the colleague 

teacher of the - applicant who_incidentally was of ficiating 
-.... 	--- 

Principal • However, the applicant could acquire the degree 

in M .Sc Mathematics from Annamalai University in 5 years 

that too having obtained just miaimua pass marks. 

5) 	That the answering respondent denies the correct- 

ness of the statement made in paragraph 4.4 of theriginal 

- Application as the statements have been made to mislead 

this Honble Tribunal • As a matter of fact the applicant 

never performed his duties to the satisfaction of his higher 

authorities during his posting at Tuli. In this connection 

it would be relevant to refer to the Memorandums dated 

18.2 .1994 and 26.8.1994 whereby the Principal, Kendriya 

Vidyalaya, Tu].i had pointed out to the applicant the 

misconduct of refusal to perform the assigned duties, that 

too, just within the fourth months of his service. Further, 

the applicant was warned for engating the school students 

In his personal work at his residence • The permission for 

M. Ed degree was granted to the applicant under the provi-

sions of Article 68 of Education Code with the condition 

contd... p  3. 
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r tl 
3. 

that "the undersigned reserves the right to withdraw the 

permission at any time in case of any misbehaviour or 

misconduct by Shri Anil Kumar Shukia." 

Copies of Memorandums dated 18.2 .1994 and 

26.8.1994 are annexed hereto and are marked 

as Anriexures v I and II respectively. 

That with regard to the statement made in 

paragraph 4.5 of the O.A. the answering respondent begs to 

state that the allegation against the respondent No • 5 i .e. 

"started harassing without any reason" is quite fictitious 

and frivolous as the order dated 19.8.2000 ( Annexure 'C' 

to the O.A. ) is self explanatory. When an employee corruTlits 

any misconduct or indiscipline, the provisions of CCS (CCA) 

Rules, 1965 are attracted and,,particular when the applicant 

wilfully 	ined from the assigned duty and tried to mis- 

lead the controlling authority, the provision of imposing 

dies.non for the particular day is equally applicable. If 

a teacher in a school does not wilfully attend his prescribed 

period the class will remain vacant and the teacher who is 

being paid salary for the alloted work does not perform 

the assigned job, the doctrine of "No work no pay"  is 

applicable to such teacher., 

That with regard to the statement made in 

paragraph 4.6 of the O.A. the answering respondent begs 

contd.... 



SO  

4. 

to state that the applicant has twisted the facts by 

manipulating the actual facts on his own way.  The represen-

tation dated 25.8.2000 reflects upon the attitde of the 

applicant who is not at all sincere to his duties and, as 

such, dies-non for 19.8.2000 was imposed for not performing 

the assigned duties. 

8) 	 That with regard to the statement made in 

paragraph 4.7 of the 0 .A • the answering respondent begs 

to state that office order dated 14 .9.2000 is also self 

explanatory as because at the time of academic inspection 

in the Vidyalaya when the Education Officer from Silchar 

and Educational Consultant to the KVS were present in the 

Vi dy al aya the appi ± can 	 t is quite 

obvious that salary cannot be given for just sleeping in 
tw Afr44/ 

11 4 	&* G1  
the Vidyalaya andthat t6o, at the specific occasion of 

inspection day. This clearly reflects the manipulati.? 

skills of the applicant. Further the applicant took 9(nine) 

days to file the representation dated 13 .9.2000 against 

imposition of Rx Dies-non. 

1 	9) 	 That with regard to the statement made in 

paragraph 4.8 of the 0 .A • the answering respondent begs 

to state that since the applicant has been constantly 

cominiting misdeeds and misconduct his permission for M.Ed. 

Degree was withdrawn in terms of the provisions mentioned 

in the extent provisions of the rules. 

contd... 
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	 5. 

That with regard to the statement made in 

paragraph 4.9 of the O.A. the answering respondent begs 

to state that since the applicant with ulterior motive 

applied for paternity leave four iImes previously and 

subsequently did not proceed for availing the leave, the 

Memorandum dated 6 .12 .2 000 was served upon the applicant1 

hastly the applicant applied for paternity leave w .e .f. 

to.2.2001 to 6-3-2001 and submitted his application with his 

own remark "this may kindly be considered as written 

permission of leaving the station and granting the said 

leave" • But thereafter it was verified through a comrni. ttee 

constituted by the teachers that the applicant did not 

proceed to his home town and was in the station till 

26.2.2001. As a matter of fact this is a clear case of 

misleading the authorities. 

A copy of the committee report dated 28.2 .2 001 

is annexed hereto and marked as Annexure- III. 

That with regard to the statement made in 

paragraph 4.10 of the O.A. the answering respondent begs 

to state that the provisions of LW rules states that the 

fully dependent mother, father unmarried sisters and minor 

brother are entitled for IjTC benefits only 1  if they norm-

ally reside with the Government employee. It was verified 

from the staff members that the applicants parents have 

nbt been residing with him and , as such, the LTC benefit 

in respect of his parents, brother and sister is not 



ri 

6 . 

admissible and hence stands recoverable. TheLfore being the 

controlling authority it was not wrong to comply as per the 

provisions of the LTC rules for the recovery of LTC benefit. 

	

12) 	 That with regard to the statement made in 

paragraph 4.11 of the Original Application the answering 

respondent begs to state that the letter dated 24.2.2001 

is self explanatory. Since remaining absent from duty 

without proper permission, is being categorised as wilful 

absence as per the provisions of the rules, the absence 

is liable to be treated as dies-non. 

	

13) 	 That the respondent denies the correctness 

of the statement made in paragraph 4.12 of the Original 

Application as the applicant is not at all a sincere 

teacher as has been observed during the academic inspectiOn 

on 12 .1.1998 • In this regard the Education Officer, KVS 

informed the Principal about the observation made in 

respect of the applicant vide letter dated 13.1.1998. The 

Memorandihms dated 7.10.1998, 8.10.1998 and 17 .10.1998 

issued by Shri Dheer Singh the then Principal of K.V... 

Nazira clearly speaks about the volume of perpetual 

indisciplifle and misconduct of the applicant. The Asstt, 

Commissioner, KVS, Silchar vide letter dated 2,9,10.1999 

H 

	

	had also sustained the adverse entries of the app1icants 

ACR and, as such, this speaks about volume of misconduct 

H 	and mdi scipline of the applicant. 

contd.... 
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Copies of letter dated 13.1.1998 and Memo. 

dated 7.10.1998, 8.10.1998, 17.10.1998 and 

29 .10.1998 are &thexed hereto and are marked 

as Annexures - Iv, V, VI, VII and VIII resp- 

ectively. 

	

114) 	 That with regard to the statement made in 

paragraph 4.13 of the Original Application the answering 

respondent,9 begs to state that it is quite evident from 

the records that the Controlling Officer, PGT ( Bio ) teacher 

and complaints by parents and students at K.V., Mirza have 

found the applicant habitual of misconduct and for the 

aforesaid reason have been issuing MemoraAdums for such 

misconduct and misbehaviour and therefore charge of bearing 

personal grudge by respondent No • 5 is quite ridiculous. 

copies of the aforesaid MemirandUms are 

annexed hereto and are marked as Annexure- IX 

Series. 

	

15) 	 That with regard to the statement made in 

paragraph 4.14 of the O.A. the answering respondent begs 

to state that the applicant as claimed is not a poor 

employee as he is drawing Rs. 10,028 as monthly emoluments, 

besides this he is also in practice of unauthorised money 

lending business at an exorbitant rate of interest ranging 

between 5% to 10 1/,. 

contd.... 



Copy of a complaint against the applicant for 

lending money at an exorbitent rate of interest 

is annexed hereto and is marked as Annexure-X. 

That the respondent denies the correctness of 

the statement made in paragraph 4.15 of the O.A. as the 

app].icatt on the contrary has been violating the prescribed 

code of conduct and not fulfilling the duties and job which 

he is expected to do as he is getting a good salary. 

That with regard to the statement made in 

paragraph 4.16  of the Original Application the answering 

respondent begs to state that as he has been controlling 

48 other employees and has been performing his duties as 

apecified the question of commiting unlawful deeds as 

alleged is quite baseless. 

That with regard to the statement made in 

paragraph 4.17 of the O.A. the answering respondent begs 

to state that the instant Original Application has not been 

filed bonafide as would be evident from the f:acts stated 

above • Moreover, the applicant has come to know that the 

Chairman, Vidyalaya Management Committee has recommended 

his transfer on administrative ground and further recommen-

ded for stern action against the applicant for imposing 

severe corpora.l punishment to the students of tender age 

of Class - IV. 

contd... 

(p 
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9. 

19) 	That under the facts and circumstances stated 

above, it is respectfully submitted that the claim of the 

applicant is totally frivolous and vexatious and is liable 

to be rejected by this Hon'ble Tribunal. 

VERIFICATION 



I 
	

/ 

cr7- 

10. 

V E RI F IC AT 10 N 

I, Shri Vijay Bhatnagar, Son of shri J.P. 

Ehatnagar, aged about 51 years presently working as 

Principal, Kendriya Vidyalaya, ONG3, Nazira do hereby 

verify the statements made in paragraphs 1, 2, 3, 4, 6,7, 

8, 9 0  11, 12, 16, 17 and 18 of the Written Statement are 

true to my knowledge, those made in paragraphs 5, 10, 13, 

14 and 15 are being matters of records are true to my 

information derived therefrom which I believe to be true 

and the rest are my humble submissions before this Hon'ble 

Tribunal. 

I sign this verification on t its the ! 	day 

of August, 2001 at Guwahati. 

SI GNATURE 
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KENDRIYA viDYAL , YA s- I 

\/ 	 NAGALAND•798623 

Ref. No 	 •f9-9/ - 

I! 

7.4 

'A 

Tol 
Sr. A.K.ShUkla,PRT 

• 	V.TuIiNflgipt)d. 

Sir, 

It has been brought to my nótiáe by written 

aPpljcntjon that you hae dewied to wrjte the question 

on the black board of Clasg 1VB during unit tost as 

instructed by.I/C Exti.PrImary section on 

You are ..boreby directed to emplain the fnct within 

• 3(three)days after receiving OfAhis letter. Why noti 

dt8plinary action may be taken against you for the 
even of duty, 	• 	• 

- 	 • 

( ANILIYMAR) i 
• 	 - 	Off,PRTNCIP 	

••• 
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KVT/ /9495/ 
41, 

To 
Sri A.K.Shikla,PRr 
K,V.Tulj ,Nagn1nn 

Sir, 
With reference to appljctjön received by SriKrI.ebua 

Mishra,F/o Master Purnenciu £!s tV-A dated 26,8,94 You are 
hereby ditctd to OXPiatha3 the f011OwiUC fact with immed.w 
iate effect, 

1. You here always comp1ed Master Purnendu Kumar,Clas IV-A 
to CO to your rc3idenco & your friend's residence for 
personnlork by crossing main road wheie there is no Pafety& security.of children.  

( ANIL TJMAR ) 
0ff 1  P IN CI PAL 
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H I 
ANNEXURE 

Dated : 28.02.2001. 

To, 

The Principal 
K.V.(ONGC) Nazira. 

Subs Submission of Report regarding the presence of 
Mr. A.K. ShuJcla (PRT). 

Sir, 

With reference to office order No. F per JKS/2000,01 

dated 27.02 .2001 we have to sunit that in the same evening 

We all the five members went to verify the factual 

position of Mr • A.K • Shukia' s (PRT) presence at the station. 

We went to quarter No - B-76 of Mr. A.K. ShUkla and asked 

his younger brother namely P. Harshwardharia about A.K. Shukia's 

presence, he replied that his elder brother is not there. 

Then we approached his nearby neighbours and asked 

about the presence of Mr • A.K • Shukl a at the station. His 

neighbours namely Mr. Z. Abraham and Mr. V. Krishna Sai 

replied that they had seen him before two days but since 

last two days, " We have not seen him. 

Mr. G.S. Rohilla is himself the member of this Commi-

ttee saw Mr. A.K • Shukia at State Bank of India at Nazira 

on 24.02 .2001 as he stated before the Committee. 

From stated findings it is confirmed that Mr. A.K. 

Shukia Was at Nazjra till, the 25.02 .2 001 and we could not 

contd. 
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2 . 

extract any finding about Mr • A.K • Shukla s presence after 

25th Feb • 2001 at the station. 

Committee Members : 	1. Mr. Y.N. Yadav (1/C) 

2. Mr. S.B. Gin. 

3 • Mr • S .P • Maridal. 

4 0  Mr. D.P. Bhuyan. 

5, Mr. G.S. Rohilla. 
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To 
) 

The Principal, .. 
Kcnd riyc Vidylaya, 
t%Trr 	 • uur, i'iaz1ra. -, 

... 

Subject:- ACdCnIiC SulDervision-Sh, A.Ki'Shukla, P.a. 
Sir, 

' 	 •! . 

The following were observations of lesson of,h. A.K. Shuklaj 
PTin class 111-A, thvironmcntal Studies 7n12.Oil;95. 	The losso. 
was: SOIL and LAND. 

1acher's Diary was made only from 8.01.98, scone meant 
for thspcctiorj only. 

The lesson which was planned for 9.01 .98 was taught on 
12.01.98. 

Teaching procos3 was one way. fraditional method. 

+. Lcon plan was not followed. 

1,cn duster was forgotten by him before start of the 
lcso. 

2voii simple teaching aids were not prepared/used. .J1-,t 
Pt'0 	1 LL You are directed to sup crvisc/tho Iosss of 

Shri A.K;Shukla, PRT and send a report of his tcuc1ing work and 
irovotnents made by the teacher to theundórsjgncd by. 31.03.98. 

Yours faithfully, 

(P.LL. Gapta ) 
Education Officer, 

Kondriya Vidyctlya Sangathan, 

Silehar Region: 

I 

0 

hl 
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No.KViI/Per/.A,K. Shuk1a/93-99/ 	 / Ito :' 07.10.98 

11 	:IT 	0DU 	1i 	.' 

It has been observed many times by the under-
signed that you ore not at oll sincere in your duti. Even 
YOU are not managing your class properly Thi.ch has been os1.. 
tnd to you as a clots tlrochero Undersigned 7has been odvisod 
you to be sincere in your duties for the welfare of.. the chil-

dren , but you did not core at oil. Last year during Panel 
inspection , Education Officer of KVS,3ilchar flegon has re 
arlwd very badly on your perforance and Jnstructcd the Under-
zigncd to supervise your class and work regulorly. Undersigned 
has tricd his level beet and advised you to becoic sincere 
and dedlcoted in your duties, but your nctivitios in classroom 
and beliov!our with the children and un1erc1gned is not ucto 
the r33rl as expect d from a teacher. 	/ 

You are therefore warned to perform your dut 
ie sincerely and to behave properly with the childon and 
v!dyolayo od1nis1rat!ozi. Otherwise dicciplinary proceedings 
will bo started against you without any Arthor delay. 

To 	 ( Dheer sIZ 
Princfa1 

5r A.K.Shukl, 

Copy to.;-  

The Asstt. Coiszi.oncr,Kvs(SR). 	 / 

( Dhcer 5Ungh ) 

	

Pr1nlPoi 	

A 

------ - 	

I 

'V 

- 

1.1 
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NDRIYP VIDYAL/YA tAZiflA 
P .O.\ZRt, Di Si. 3iiitGAft 

A-75 

No.KVr!/Per/A.K.huk].a/9O-99/ '" 

To 

/ 

Do~t : 03,40.98 

	

- 	 Sri I.K.Shuk1, 
Pri:r.ory Teochor, 
K.V.ozira 

Subject : CRE/YiiOJ OF ID15C.IL1E ANI) 	D1JI3LY- OF OFFICE 
OR DER . 

82.r, 

Unc1cri1Cnod boo Ci.rctli3tCd on office order recording 

allotraent of ciuortcr to vor!ous teachers , but you rvfucodg 

and accept the.&.ttr order by sayIng that 'i dO no t 
core for this tyre of circularo ' . Very next doy.on 37.10.98 

you have been isoued 3r)thcr lctter from school 3dtflinttr3t1ofl 

reaord ing your bc±oviour and conduct , whi ch ip not otIsfoct-  

ory 3t oil. flut you once ogoth denied tor.ece1thl.etter. 
it shows that you are rt at all interested to icprove yourself, 

and trying to pollute the whole env1roflmnt of the viclyaloyo, 
even br di..soboying the office order. 

For your thi typo of u:czIrable octIvitis why 3 

penalty should not be irpocci on You ? CuLzlt your cxplonation 
bef&re leaving the vidyalayc today  

Thank inc - You. 

Yøuro faithfully 

	

- 	 _ 
Fri nclpöi. 

ppCAL 

Copy to :- 	 K. if . 
NAZIR1 

The AsaI stont Coi:Ics!onor,KVS,lc1ior k egion, for inforrn3tion. 

( Dheer inh ) 
Ite ?  tb 

- 	 '!ncipal 
p,' ClPA. 

K. V. fV4Zi1'1 

74 
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KENDRIVA V11) VA- LAYA 
i 	 ONGC. NAZIRA (ASSAM) 	NAZIRA 

ft f1TtT,itiT 	ft 9Tf1T' 	Dist, SIBSAGAR 

I 	 (uT) 	 Pitt— 785685 

KV1J/Per/A.K.Shukla/98._99/ 	 iate....7 ..1 0_:98  
Ref. No 

	.: 

To 

Sri Anil Kurnor Shuizlo, 
Priniary Teacher, 
K.V.Iozira 

Sub: 	o 	REGARDiNG QARTER. ALLO1iEr ORDER. 

Sir, 

You have been allotcd quarter No.B-162 by the 
.undcrsigned vide allOthent order b. KVN/.35/999./5353 dt. 
06.10.98. The quarter has been ofloted viith rcferene to 
your Opp1icatjdiatcd 23.6.93, wherein you requested the 
undersigned for providing a family quarter. 

So , Larnily quarter b.B-162 	been Quoted 
to you. But, till today you have not submitted yanx the 
Compliance renort of that allotment orcler(as lnstruc+ed 
in the order). 

May I know the reozon why' you. hove not done 
the some as inzructcd in the order ? 

( ttheer. Singh ) 
<,i 

Principal 
PI INCI PAL 

K. V. NAZIRA 
I 

/ 

If 
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- 	 Ai1DRIYA VIi)YALAYA S4,7OA.j'4j( 
)WGIOIAL OFtICE;SILC•"AR 

.Dted: 

.. 	 ilE.MORAllU, 

.';era.c  

•. o! 4Ve,zdri"a 'i -'3 ia1a:,a 

com.n'tcated rgardthp the atherse entries in the Ac7 for the 
year19P0-.O/', bc' 	3/her fl'portin Officer, by the ite -rs4ed 

	

- v'tde I t,'zts. Qf"i.c 3  fenorarun of et'en nunbar dated 	OlrtO.ctc' 

I,tereat !r/,fr '/ i#4 
kas j. hasrot .. •uitttcd a repi,sentatton racurdtrr  

meat of aduer.'e entries uidi'hIs/Ø Jette.r dated 

On rerusai an scruitini,  of the Pepres=tation 
o.f Mr./ilq//gv('- 	kWYA 6-kJ,4 ;the  undarstpned has  
decided to 	 the aduerse entries in hi/hi '  
AC'Rs for the year 199,as co;inicated. 

Therefore, the adverse entries com."zunied 
to Yr/kr//Jfi,<( -i 	 stands 

.. 	-. 	. 	 . 	 .. 	.. 

To'. 	. 	
.. 

SL1h. 	ktvc 

• 	 ..4'.i. 	........... 
•Aq 4-, 

 

( P.I1.L. C'UPTA ) 
E))UCATIO OF2'ICER 

• 0 FOR 4 'TT. cwu'i . — 	Copy to: 	 . 	•• 	 . .. ................ 

.4, Pr Inc I pa], Kendr i, 'a Vldya.l aya 	O.Wcv, . 
for, thforrnat Ion. 

Repoisfos.ster file. 

Roc-P 

74 
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ANNEXURE - IX4Series)i 

Dated s 3.11.2000 

To, 

• The Principal 
K.V. ONGC 
NaZjra. 

Ref: 	Your verbal order (3.11.2000) regarding behaviour of 

Mr • A .K • Shukla (PaT) during to and fro escorting 

duty to Silchar for attending Boys Regional Sports 

Meet ( 6.8.2K - 12.8.2K). 

Respected Sir, 

Mai I draw your kind attention towards the 

following points in reference to the subject mentioned above - 

1 • 	Throughout the joiamey Mr. A.K. Shukia (PaT) showed 

total non cooperative attitude, instead of taking care of the 

students during the journey he was involved in seeking his 

own comfort. 

2. 	During his stay at K .V. Sricona Silchar, he totally 

neglected the students, did not go to venue to see the parti-

cipating events, sometimes used harsh langiaage and once or 

twice using no so good language, as reported by the students 

in his charge. 

Thanking you, 

Yours faithfully, 

Sd/- Pushant Kumar. 

T 



-.1- 

AM - 9. 

On 12 .12 .2 000 in sixth period Mathematics teacher 

Sri A .K. Shukia Sir punished Shilatitya Bengali, S • Wilson 

Pramod and Debasis Bjswas of our class IV A. He ordered 

him to sit and stand 100 times • He also punished me today 

by same punishment • I have pain my leg because this Sir 

always gives punishment to the students. 

Monitor 
Dated : 14.12 .2 000 	 Class IV A. 



-.zz--. 

AN-6. 

One sum in Mathematics was wrong, which was given 

as Homework by Sri A.K. Shukia Maths teacher. The teacher 

became angry and ordered me to sit and stand for Hundred 

times. I did so for about ten minutes. Doing so my legs were 

paining • Similar type of punishment Was also given to Debasis 

Biswas and Shiladitya Bagchi. I still feel pain in my legs 

even today. 

Name - S. Wilson Pramod 
Class - IV Sec. - A. 

The statement is written 
before me 

Sd/- 
( S.B. Girl ) 

Dtd. 14.12.2000 
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AN - 4. 

The Principal 
K .V. School 
Nazira. 

Sir, 

My son S. Wilson Prod studying in Class IV A in 

your school, complained severe pain in the legs on 12 .12 .2000 

when asked he said that he was asked to make sit ups in the 

maths class • I feel this punishnent is too high for a child 

of such tender age. 

That is for your infonnation. 

Yours sincerely, 

Sd/- 
( Dr, S.J. Winston) 

14/12/2 000. 

tr 

To, 
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F.No.KVN/per/A.K.Shuklal/2000-OI/ 	p - - -) 	 Dale: 19.12.2000 

To 
The Coniniissioncr 
Kendriya Vidyalaya Sangathan 
18, Institutional Area 
Shaliced Jeet Singli Marg, 
New Delhi —110016 

Subject: Imposing severe corporal punishmcii( to the students in K.V.ONGC Nazira. 

Sir, 

The Principal K.V.Nazira informed the undersigned that. Shri Anil Kuma' Shukia 
PRT has given severe corporal punishment to the student of Class-IV A on 12. 1 2.2000.The 
Principal was instructed to conduct a preliminary inquiry of the incident. Subsequently 
vide Office order No. KVN/per/A.K.ShukIaJ2000-200 1/4810-14 dated 14.12.2000 Sri 
Y.N.Yadav, Senior most PGT or the \'idyalaya was appointed as the inquiry Officer 
alongwith Sri A. N. Sauna, I-lead Master as an Assistant. 

I am enclosing herewith the inquiry report (three pages) alongwil h 10 enclosures 
whereby it has been established that Shri And Kumar Shukla,PRT is I'ound guilty of' 
imposing severe corporal punishment resulting into temporary physical disability in the 
students ofsuck tenderage 

You are very kindly requested to please look into the flutter and initiate necessary 
action against such teacher in this matter. 

With regards. 

Yours faithlully, 

- 
( N.N.Tayë  ) 

General Manager (P&A) 
ERUC,ONGC,NAZI RA 

(hairnian ,\'I\'IC, K 'V. Nazira. 

4 4 	 j•). , . 	II 
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[ 	
BiPORT ON PRLL1IflARY INQUIRY 

lbxt of Inquiry - Vide office order No.IcVN/B3r/A.1C. 
.Shukla/2000-01/4810-14 dated 14.12.2000 I, Sri Y.N.dCtv,PGT(Iftn) 

have been appointed as Inquiry Officer alonwith Sri A.N.Sharma,. 
Fleadmastor as an sistant regarding infliction of corporal puni- 

...shment to the students of class-IV(A) by Sri Anil KuiarShukla, 
PRT,K.V.ONGC.Nazirn. on 12.12.2000 in 6th period. 

Dfl1GOFTHIU9UPLY 

Myscif as an Inquiry Officer and Shri A.N.Shzirma,Bad-
• 	master started teking evidences and statements of the studoritst 

guardians in the following soquenco - 

1.The mothcr of Master D3basbjsh Biswas of class-IV(A) 
came to school to lodge a coqlaint against Sri Anil Kuinar Shukla, 

PRT about iosing physical punishment to her son on 1202.2000 
by asking him for = sit-ups for more than 100 times.Shø stated 
tht her son Dbasbjsh Biswas reaching home started crying duo to 

severe unbearable Pain in both the logs. R:tving boon nskod the 

reason about the pain Debhih revealed that Sri Anil KumarShukia , 
PRT in 6th period during teaching maths ordorod him to sit & stand 

.up for over hundred times as a result of which the child .waaunablo 
to walk nor stand steadily. Immediately the mother took himto the 

noarst Dispensary at Gcleki . The Medical Officer proscribed some 
medicines and advised tocoasult the Physician at ONGC 1bspital 
Nazira. on-14th- December Master Debnshish was brought to O1GC. 

I 
hospital, Nazira and was given proper treatment after tb'ough; 

• 	 0 xamjruttjon, 	 : 

The mother of Dobashjsh was crying literally as herson 
was not cblo to stand properly, sit comfortably 1 walk stondily, I 
Subsequently father of DObhih, Shri P.IC.Biswztc,lictj Constable 
C.I.S.F. lodged a written complaint dated 1.12.2000 of the incident. 

•I The written statement and proscription slip axomarked a anrxuro 
1 to 	

••1 
• 

	

	 2. Dr. Dy . came to 
school on 1.12.2000 and submitted a complaint that his con 8. Wilcon 
Prcimod of clas3 IV(A) was given severe Physical punishment on 12th 
Docombor,2k by asking to make sit-ups for 15 minutes for 4ust 
making a sum wrong in maths.The father assorted that the puntsbment 

I imposed was " ton high for a child of such tender age". Tho; 
• 	1written statement is enclosed and marked as ann3xuro if, 

3. Some students of class IV (A) were asked about the thcj- 
• 

	

	 dent and they had submitted their written statements confirming the 
imposition hf severe physical punishment whereby Master Shiladityn 
Bagchi (IV-A) has submitted that he did not come on 11 .12.2000, 

•tbcro fore he could not bring his home work on 12.12.2000. • Despite 
this he was asked to make sit-up for 100 times and tuii today he is 

•1 having pain in his lcgs.Tho statement is marked tis almoxuro 5. 

• 	COflt...pagQ/2  • 	
1• 
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Was tar 3. ilon Pramcxl of IV(A) also submitted that ho ,wZs, 

also asked to make sit-ups for 100 times and having pain till today. 

The statement is markcd as •anncxurc 6. 
Miss Pallavi Bhuyan and Miss Anuradha k3aruah , the class 

monitors of class Iv(A) have confirmed the imposition of corporal 

punishment. Svon they roitorated that the similar punishment was 
given to Syod Mci.Maruf on 14.12.2000.1bo written statements ai 

marked as rtnnexuro 7 and 8. 
i-. Master Sycd id.Maruf was asked about the incident and he 

also submitted his written statement confirming the physical puni.s- 

hcnt awardcd to him by Sri Anil Kutr Shukla,PRT by azking.him to 

make sit-ups for 100 times. 'ittcn statement is marked as annoxuro 9. 

5. Sri Anil Kumar Shukia, PRT was called on 16.12.2000 in the 

room of the Ibadmastor and.was askcd about the incidcnt.Initially 

:ho refused to gi anything in itiug and asked for sCven days time. 

TW gravity of of the sitatioa was olainod to him and theroftar 

- he has given his written stab3mcnt accepting of imposing corporal 

punisbsnt i.e. sit-ups for five or tan times. hcn he was told about 

the written complaints and documentary evidences of imposing physical 

un1shmcnt of sit-ups for mire than hundred times, then he said that 

tli are telling lic.The written statement is marked as annexuro 1.0. 

FINDIETGS OF T}t INQUIRY : 

Aftcr goLig throgh all the written and verbal stntcmasnts 

of the studcnts and guardians and having soon the condition of the 

students personally it has been established that Sri Anil icumar, 

Shukia, PHT has scvoraly punished the students/by asking them to 

make it-ups for more than 100 times. Two students wore complaining 
about the path in their img thighs and iegs oven, after two days o- 

imposing the punishment, whroas Master Dbctshi3h Bswao is otciikw 

till today 1.o 18.12.2000. 

The corxlition of the parcnts and and that of the victims 
wcrc vary pathetic and the incident has crcrttcd a panic among the 
students as wU as paronts.i4orcover, this incident ha brought a 

bad name for the school as the Doctors and patients waiting in the 

hospital started talking advcrso about the school and the incident. 

During last one year the vidyalayn h*, , 3 build up its prostigious 
image in the society due to various innovative approaches and academic 

porsuitz.Thc community of 0iIC and the civilians have reposed faith In 

the teaching learning process of the vidyalayn in comparision to Duihi 

Public School Nazira. At such a stago , the incidont of corporal. punis- 
U 

hment will certainly damageof the vidyalaya. Although several depart-
mental circulars and recc;it dccisions of Ibnournble High Court, Duihi 

hro in the knowledge of the teachers, the imposition of physical 
punishment to the young children of such a tender age amouubs to be 
very of fcnsivc and condemnahic. 	 . 

(*' 	
. 	
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CONCIU3I9j : 

Sinco Sri Mi]. Kutr Shukla 9 PRT is found guilty i'f 

dc1ibcratC1y iniposing soYcre corpor1 pu1i]1mCn 

rcsulting into tomporary physic.1 disthility in 

tudcnt of c1cs-IV(A) , r stern punitive rtction 

ginst such tcchcr is rocoo.idcd. 

( A.N.Sharma ) 	
Dt.1B.12.2k ( .N.1t.drtv ) 

Hc.tdm.stor 	
- 5 PGT(Hii) 

K.VOaGC Jrtzira 	
K.V.ONGC NaZiL 

& 

Inquiry Officer 
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( English Translation ) 

I, Shri Samsul Rahmaxi Group D Kendriya 

Vidyalaya, Nazira, had approached Shri Anil Kumar Shukia, 

teacher of Nazira Kendriya Vidyalaya to borrow Rs. 5000/-

with 5% interest due to some financial difficulty • Almost 

after six months I returned the money with said interest 

on 18.9.1999. 

There was an agreement with him to give 5% 

interest per month and accordingly it was paid. Sometimes 

he used to come to my residence to collect the money bMt 

	

H 	the same could not be paid due to the non- payment of my 

salary. 

	

VI 	 Several request were made to reduce the 

rate of interest but he did not agree to. Lateron I inform-

ed the U .D .C. of the office to give me financial help. Then 

the office U .D .0 • took me to the Principal Sir and the 

Principal called Sir AnIl Kumar Shukia to reduce the interest 

of rate but he did not agree. 

Date : 2.11.2000 

Samsul Rahina 
Group - D 

K.V. Nazira. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. • 

GUWAHATI BENCH AT GUWARATI. 

ORIGINAL APPLICATION NO. 121 OF 2001. 

B E T W E E N 

Sri Anil Kumar Sukla 	Applicant 

-AND- 

The Union of India & Ors. 

-Respondents. 

IN THE MATTER O: 

Rej oinder 	submi tted 
	

by 	the 

applicant 	against 	written 

statement 
	

f i 1 e d 
	

by 	the 

Respondents. 

The humble applicant above named 

filed the rejoinder as follows: 

11 	That with regard to statements made 

in paragraph Nos. 1 	2 and 3 of the written 

statement the applicant has comment. 

21 	That with regard to the statements 

made in paragraph No. 4 of the Written 

statement the applicant begs to state that the 

same are not correct and hence denied. The 

permission for appearing in the examination of 

M.Sc. (Mathematics) was given by the 



41 

2 

officiating Principal of the School not by the 

applicant's colleague teachers It may he 

stated that the Principal has the authority to 

cji.ve permission to appear in the said 

examination not by the applicant's colleague 

teacher. At the time of the said examination 

the applicant was residing in, a remote place 

of Nagaland There are no colleges where the 

applicant c6uld attend the regular lecturer or 

classes for appearing in the MSc (Math) 

examination Apart from this there was nobody 

to guide the applicant for the s a i d 

examination from a reputed university q  i.e 

Annamalai University. However, the applicant 

passed the f1Sc(Math) examination with more 

than minimum pass marks 

31 	That with regard to statements made 

in paragraph 5 of the written statement the 

applicant begs to stat.e that the same are not 

and hence denieck The two Memorandums dated 

18-2--1994 and 26-€3--1994 which were issued by 

the Principal, Kendriya Vidyalaya, Tuli were 

misunderstanding between the applicant and 

with his colleague teacher Regarding the 

Memorandum dated 18-2-1994 the applicant begs 

to state that he was assigned two duties at 

the same times The facts, is that while the 

applicant was taking examination of class III 

A he was called by the in-charge (Primary 

Section) to write the question on the Black 

Board of class IV-B As such he could not came 

out from his, classroom to tV-B to write 

question paper on the Black Board The 
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Principal 	of 	Kandriya 	Vidhyaiaya, 	Tuil 

Satisfied with the replay given by the  

applicant. Hence no Punishment was imposed on 

the applicant. The applicant begs to state 

that an agreement has been signed between Shri 

Krishna Mishra 	Yoga T e a c h e r of Kandriya 

Vidhyaiaya 	Tuli with t h e applicant in the 

office of the Principal and Staff Secretary of 

Kandriya Vidhyalaya q  lull in connection with 

the office Memorandum date 26-08-1994. After 

the reply given by the applicant in office 

• memorandums dates 18-02-1994 and 26-08-1994 

the authority was fully satisfied and the 

authority has not imposed any punishment to 

the applicant. Hence t-he statement made by the 

Respondents in paragraph S is not correct and 

also the F'espondents had tried to mislead the 

Hon'bie Tribunal by not qiving the detailed 

picture of the Office Memorandum dated 18-02-

1994 and 26-08-1994 issued to the applicant. 

41 	That with regard to statements made 

in Paragraph 6 of the written statement the 

applicant begs to state the same are not 

correct and denied. The Office order dated 19-

08-2000 issued by the respondent No 5 without 

giving any Opportunity to the applicant to 

give show cause reply of charges framed by the 

respondents. This is total violation of 

principle of natural justice. After receipt of 

the office order of dies w non dated 19-08-

2000 the applicant submit.ted point wise 

clarification before the Principal 	Kandriya 

Vidhyalaya ON6C Na7ira V.icle his letter 
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dated 25-E3-200 which has been annexed in the 

Original Application as Annexure D. But the 

respondent No5 refused to entertain t h e. 

clarification given by the appiicant From the 

above facts it is very clear that the 

respondent No 5 with a mala fide intention 

issued the office order dated 1.9-08-20 

51 	That with regard to the statements 

made in paragraph 6 of the written statement 

the applicant begs to state that the same are 

not correct and hence denied The applicant is 

working very sincerely and honestly. But the 

respondent No5 without any reason harasin 

the applicant without giving him any 

opportunity for fair hearing 

• 	61 	That with regard to the statements 

made. in Paragraph 7 of the written statement 

the applicant begs to state that the same are 

• not correct and hence denied The office 

orders dated 1.4-9-200 Dies-Non issued by the 

respOndent No5 without giving any opportunity 

to the applicant to give show cause reply . of 

charges framed by the respondent Na5 After 

receipt of the office order of Dies-Non dated 

13-9-20 the applicant submitted para -wise 

reply against the said office order vide his 

letter dated 22-9-200 which has been annexed. 

in Original Application as Annexure"F It is 

worth to mention here that no teacher can dare 

to sleep in a c].assraom through out the day 

when an academic inspection is going on by t h e 

high official of the Kendriya Vidyalaya 
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Sangathan. From the above it is very clear the 

respondent No.5 has passed the impugned order 

dated 14-09-2000 to arraign his personal 

grudge against the appiicant. 

73 	That with regard to statement made in 

paragraph 9 of the written statement the 

applicant begs to state that the Respondent 

No.5 with a mala fide intention withdraw the 

permission for applicant to appear,  in M.Ed. 

Examination on the same day i.e. 14-9-200 

when Dies-non order was issued to the 

applicant. The respondent No.5 is resorting 

the colourable exercise of power to harassed 

th.e applicant. 

.83 	That with regard to statement made in 

paragraph 10 of the written statement the 

applicant begs to state that the same are not 

correct and hence denied. The applicant 

applied for paternity leave four times but the 

respondent No.5 d i d not grant it. But 

surprisingly the respondent No.5 issued notice 

to explain why applicant not proceeded f o r 

availing the leave. Hence the Memor- andum dated 

06-12-2000 proved itself that after submitting 

the application the applicant may proceed for 

the leaveso he further applied for paternity 

leave with effect from 22-02-2001 to 06-03-

201. But he was aain harassed and tortured 

by the respondents The Committee Constituted 

by -the respondent No.5 submitted a false 
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report. The applicant was on his hometown on 

26-02-201. In this regard applicant annexed 

herewith photocopy of Medical Prescripion 

dated 26-02--201 issued by P.H.C.PHPHUANI) 

(UP.) to him Moreover the Committee 

Constituted by respondents is all subordinates 

to the respondents and all members are working 

under the Respondent No.5w The members of 

CommittEe ACR. s are also written by the 

re,spondeni No5 there are no independent 

members who coLtld independently verified the 

matters. 

Annexure-X 	is 	the 	photocojy 	of 

Medical Prescription issued by the 

P.H.C. PHFHUAND (U.F') to the 

applicant dated 26-2-201. 

91 	That with regard to statement made in 

paragraph 11 of the written statement the 

applicant beg to state that same are not 

correct and hence denied. The applicant's 

Father, Mother, Brother and unmard Ffrother 

reside with the appiicant. The applicant 

brother is studying at Nazira Kendriya 

Vidyaiaya at Naira. Moreover Medical Book of 

applicant's Father has been attested by the 

respondent No The Medical treatment taken by 

the parent and sister at Nazira is itself 

sufficient proof that the. parent sister and 

brother is fully dependent on the appiicant 

jr.\, 
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As such the recovery order of C.TC of the 

applicant issued by Lhe respondent No.5 :is 

arbitrary, Malafide and also with a motive 

behind. 

103 	That with regard to statemEnt made in 

paragraph 12 of the written statement the 

applicant begs to state that same are not 

correct hence denied. The applicant has 

already fully replieci in this rejoinder at 

Paragraph S.  

11] 	That with regard to statement made in 

paragraph 14 and 15 of the written statement 

the applicant begs to state that same are not 

correct and hence denied. The applicant never 

• 	practice LIflauthoried money lending business, 

he Annexure-.X 	of 	the 	written 	statement 

submitted by the respondent No.5 is false and 

• misleading to Hon'ble TribiAnal, In this letter 

dated 02-11-2000 the signature of the 

applicant is no where available,, Moreover 

Shri F3amsui Rahman Group D employee of 

Kendriya Vidyaiaya Naira is working under the 

Respondent No.5. T he respondent No.5 can 

easily influence him. If the applicant is in 

practice of i.nauthorised money lending 

business than 	the respondent No.5 should 

produce 	t h e 	prc:of 	of 	relevant 	dacument 

Agreement or money receipt issued by t h e 

applicant before this Honb.le Tribunal, 
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12] 	That with regard to statement made in 

paragraph i61718 & i of the written 

statements the applicant begs to state that 

the same are not correct and hence these are 

denied by the applicants 

	

It is worth to mention here that 	n 

inquiry was initiated against the respondent 

No Sri Vijay Bhatnagar q  during his tenure 

at I CV. Lekhapani by The chairman VMC K.V, 

Lekapani Vide order No. 1527/KVL/GS (EDN) DT 

• 	Ø5 November i999 	the Chairman of the said 

inquiry has recommended strong action against 

the respondent No. 	But youi'-  applicantcouid 

• 	not produced the recommendationb( -fore this 

Hon'ble Tribunal in spite of his best effort. 

The Hon'bie Tribunal may be pleased to direct 

the Respondent No.2 3 & 4 td produce the 

record of the same before this Tribunal. 

• 11oreover memorandum, audits objection & 

complaints were issued against the respondent 

No. Sri Vijay Bhatnagar, Principal K.V. 

ONGCL, Nazira during his service period at 

<:. V. Kokrajhar, K.V. Chitnayan, K.V. L.ekhapani 

& F:V. Na:ira. 

in view o.f the above, the written 

statements submitted by the respondents are 

not correct and also misleading to the Hon'bie 

Tr.ibunal. The applicant begs to state that the 

impugned order dated 19-ø8-2ø, 14-9-2øi. 

and.. 24-ø2-2ø1 'issued by the respondent No. 5, 

is illegal and mala fide and liable to be 

quashed. 
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VERIFICATION 

I 	;r i. 	1''1j1 	.::trnar 	;I::1a 	Son 	of 	hri. 

Ram 	imar 	Shukia. Primary 	Tac:her, 	I<Endriya 

V.icyaiaya 	Cl 	N. C:.  c NaIia 	D:istr:.ic:t 	S i b, 	acar 

P:in 	7ST::Ei% 	c..sarn dt: 	Preb' 	sol emn 	y 	yen 	+y 

that 	t h e statements mad e 	i:n 	panacj ra phs 

f 5 	 are 	true 	to 	my 	know.L 	dge 

those 	math 	in 	paragraphs 

a r e 	being 	matters 

records 	are 	true Lc:' 	my 	 derived 

-t here -from 	Nhi c:: h 	I be ii eve 	to 	be 	true 	and 	t hose 

in ad e 	i. n L44e.4 	. 

ç-Zts 1..Qand 	1 	have not 	suppressed 	any 	materia.1 

+ a.  

Pnd I sicjn this veni.+ic:ation toc:ay on this 

the 'day o+ November 0 01 at Guwahat.i. 

4 



p 

(4 

i 

-7 

\ 

I 



5 
AIV  

} ..___.iii-_----- 	. 	,•----- 

IN THE CENT RAL ADMINISTRATIVE TRIBUNAL 

OUWAHA TI EE:NCH AT GUWAHIATI 

J 

- 	 - 

_ 	U 

C:R I S I NAL.. AFFL.. I t:::AT I ON NO 	12:1 OF 2002. 

B E T W E E N 

Sri. (ri'j ] .::: Iupar Suk 1 a --- Appli cant 

The Union of mdi.. a & Ors 

---Re:.pondents 

IN THE MATTER OF 

Add:.11...onel Rej oinder submitted by 

the 	appli. cent 	against 	written 

ate tamen t f 11. ad 	by 	1 ha Repon - 

den t a 

The humble appi ic ant. above named 

fi. :t. act the rejoinder as foil ows 

1] 	That wi, t. h rag arc:t to stat amen ts made in 

paragraph No 	10 	of 	the written statement 	the 

PP Li. cant hecis 	to 	state that 	a Lommi ttee 	was 

cons ti. t U ted by 	the 	Resç:on den t 	No 5 	to 	ma ks 

inquiry 	of applicant 	of his 	presence' at 	his 

st:ation 	ti. 11 	26-02....2001 The •cnmmi ttae 	was 

c:onst.i, tuted by 	the 	teac:hars c:' -f 	Kanctr'i eye 

Vidya1aya ONSC. 	Nazire who are also working 



T 

under 	e Respondent. Nor. 	The said c: omm3. t tee 

subfnitted a false report 	The said comm:i. ttee 

a Iso prepared three set Of irqui ry report in 

preserc:e of kesi:.onden t No.. 5 in his c: hamber and 

t.he Respondent No. 5 forced the members of the 

c:: ommi f tee to put Si. gn ature on the + a 1 se report. 

unde r threat.. On knc:winq about this .i.hcident by 

the appli cant 	your a ppi. i cent. sent an Advoc 

Notice through Sri E'obinda Prased Rem Advocate 

Na :;, ra to the mem hers of 	1-  he commit fc . On 

receiving the noti. ce one of the members c:vf the 

said committee Sri F3hushan (3 in. Poet Graduate 

Teac her 	( Econ omic a ) 	Kend r:i ye. 	V:.i dya I aye 

C.;..N..E..C..L.,,. Nazira admitted his quilt ba+ore bni 

Gob :inda Frasad Rem 	Advocate t. hroLig h h :L a ti a tar 

r1-'("r 	 1 and stated as foil ows 

13 hat the neport submitted to the Pninc ipal 

Kandniya Vidyal aye ONf3CL. Nez ira . was corripi ately 

aric:i t o t eli. y ia .L se 9  basal ass E a bric:a ted and 

tru thi ess and if was not su bmi i ted on 28-2-"200 :1. 

in tact 

23 	Ph a t 	the 	said 	report 	was 	a 	secret 

con api racy and +0 rqe ry and coun ter+e:1 ted back 

lhi..ndt1r 	A I: Shuk i.e.. 

33 	That Mr.. (3 S Roh:illa, Primary Teacher of K 

V Nez ire was +ul 1. y involved in the conspiracy 

and forge y and made a member of the commit tee 

to j. nfl uence other members o + the cc'mmi tte 

was a l:ree.dy pF­ Fj ud :iced 	fU 1 y oiased and having 

pa rsoria 1. grudge against Mr.. A K Shuk Ia 
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'1 

- 	(nnexure-X/i 	X/2 	X!3 and X/4 are 

copies 	of 	reply 	with 	annexures 

suhmitteçi by one of the members of the 
S 

above said committee4 Sri. Shashi Shusar 

Girl 	- Post 	Graduate 	Teacher 

(Economics) 	Kendriya Vidyah.yaONGCL 

/ 	Naz Ira 	to 	the 	Advocate 	of 	the 

• 	applicant 

In view of the above 4  the written 

statements submitted by the respondents are not 

correct and also misl.eadinci to €he Hbnble 

Tribunal. The applicant begs to state that the 

impugned order 19-8-2 14--9-201 and 24-02-

2001 issued by the respondent No5 in illegal 

and mala +ide and liable to be quashed nd the 

Respondent.s particularly 4  the Respondent No 5 

may be called before this Hon' ble Tribunal for 

jiving I  harassment to your applicant for his 

peronai jain The Respondent Na S may -he 

punished by this Han' ble Tribunal for misleading 

the Han' hie Tribunal and the cost of the case 

may be recovered, from the Respondent No 5 
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C. 

VER IFICTI(JN 

I 5 	Sri 	Anil 	I::tmar 	3Li::ia C 	Son 	of 	Shri. 

Ram 	Kumar Shukia 	Primary 	Teacher s 	Kendriya 

Vidyalaya O.N.G.C. 	ra 	Distrc.t 	b:.ibsaqar 	Pin 

785E5 	Assam, do 	hereby 	solemnly 	veri+y 	that 	the 

statements made in paraqaphs 

are 	t.rue 	to 	fT1V 	<flO] edge 

those made in paragraphs 

are 	being 	matters 	o+ 	records 

are 	true to 	my 	in+ormati on 	derived 	there+rom 

hicn 	I 	heij. CVe 	to 	be 	true 	and 	rest 	are 	my 

humble 	subrniss:Lons before 	this 	Hon bie - Tribunal 

and 	I have not suppressed any material facts 

And 	I siqri 	this 	verif içaticn 	today 	on 	this 

the 11y, day of QN,, 2002 at buwahati. 



To, 
Date:- 20.12061 

 

Shri Gobind Prasad Rain 

Advocate 	- 

Nazira iard-2, Boarding Road 

Po.Nazira, Distt.c3lvasaqar 
..' 

(Ass AM) Pin-785 685 

Sub: •Submjs'jon of 	rrr4- 	 --- 

 

--'- 	

w 	LI LLLy c.ci presence of Mr.AK.Shuk1a 

(PRT) as per office order lo.P.Per/A /Oy)1 dated 27.07.2001 ' 

Ref:-'(our leqal Notice dated O3.i.oQi, 
Sir, 

Most 	
ashEhushari Giri s/o sh1 Xartar Gri 

House NO.810,Galj No 1 ,Neh 	Nagar,rh Road,:1eejt City (u.p.) 
Pin-250002 and Post Gradu'te Teachr (Economics) of I<ndriya Vidya-
laya ONOYCL Nazira.Po. Tazira  D1tt Sivasaa (Asf) Pin-785685,do 
hereby solemnly ' a'

ffirm and Tsubnit before your goodslelf.in connection T\\ 
with  the abovecjted subject & reference as follows7 

1.That the report submitted to the P.rincjpa1,Xend-jva Vldyalaya 

ON 	
Nazi ra, wa completely & totally fa1e, halen,fabrrt 

& tith1eso and it was not submitted on 28.02.2001 in fact. 
2 'That the said report was a secret consirav & forgery and cou.- 
nterfejted back behjnd Mr. A. 1<. Shuk]La 

3 ..That Mr. G.S.hifla.'Prjmar.y Teacher of K.V.Nazjra,was fully 

involved in the conspiracy & forgery and made a member of the 

committee tojrif1uence other members 
of the commjtt.Hewas 

already Preiudiced,fully biased..& havinq perwnal grudge against 
Mr.A,K.Shukla. 	 - 

4-That. the first reo ­ rt was submitted in the month of March 2001 
and was out in the file of Mr. A.K.Shukla. 

(Annexu re-I) 

'ontc5. . . .2. . . 
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(2) 

5That Mr. Vijay. Bhatnagar,?rincipal X.T.Nazira,forced me to prepare 

another reportarid thus second report was prePared. (Annexure-Il) But 

it was riot accepted - 

60That the third report was prepared by the members & I/C of committee 

which was dictat.ed by Mr.Vijay Bhatnagarin his chamber in the month 

of May.  2001 and Iwas forced to put my signature onthe false 1port  
under threat and coercion.(Afl neure TII) 

7.'That the said report was taken by Mr. Vijay Eatnagar to miagttie 

and cheat high official of XV.s & Hcmlblo court cNr 0AWthAti flnoh, 
etc.etc. 

80'That I hereby wjthdraw all wrong statements and give you cost of 

1 legal notice in the sum of Rs 800/- only. 	 0: 

9.That in view of the submitted facts, I hereby regretfully cknow-

ledge my offence ahd pray for apology and request your good honour 

not to initiate any legal proceedings in this matter against me. 
For this act of your kindness I shall ever pray. 

Yours faith fully 

hashj 
hushan (1r1 

Enclo3ures. Three5 	 (conomics) 

Total floss of oags- Five. 	 edri.1a Yidyalaya ONGcL, Nazira 

Copy to - 	 Po.az1ra,r1stt..stvasaqar 

1.The Commissioner, KVs(HQ) 

New Delhi. 

2.The Ass4tant COnisjoner ;  I;'3 •ilchr Region. 	 0 

3.The Principal, KV ONGC Nazjra. 
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